5897 Motion re:
[Mr. Speaker]
“That leave be granted to intro-
. duce a Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the
amounts spent in respect of the
former Part C States of Delhi and
Himachal Pradesh on certain ser-
vices during the financial year
ended on the 31st day of March,
1957, in excess of the amounts
granted for those services and for
that year by the legislature of
each of those States.”

The motion was adopted.

Shri Morarji Desai: Sir, 1 introduce®
the Bill.

13.31 hrs.

MOTION RE: REPORT OF COM-
MITTEE OF PARLIAMENT ON
OFFICIAL LANGUAGE

The Minister of Home Affairs (8Shri
G. B. Pant): Sir, 1 move:

*That this House takes note of

the Report of the Cammittee of

. Parliament on Official Language

laid on the Table of the House on
the 22nd April, 1959."

Sir, 1 am glad to have this opportu-
nity of moving this motion. 1 have
been associated with this work, which
is, 1 think, sufficiently delicate and
complex, for many months, and I
naturally feel somewhat gratified that
the report which was framed after
great amount of deliberation is now
befoste the hon. Members of this
House. Besides, while moving the
motion for reference of the report of
the Official Language Commission to
this Committee I had given an assur-
snce that this report would be placed
on the Table of the House and the
hon. Members would have the oppor-
tnnhy of expressing their views on

As hon. Members are aware, and
as 1 also mentioned at that time, this

SEPTEMBER 2, 1889 MOICmmmcof

. Pavliament on Official Language )
reponhndtobembmituddmtto
the President, and under article 344
of the .Constitution, sub-clause (6),
the President was to give his fnal
decision on the proposals made by the
Committpe. The framers af the Con-
stitution did not envisage this stage
of discussion in Parliament but I felt
that it would be desirable to have the
opinions of the Members of the House
before any final decisions are taken
on the report.

I may submit that I am not aware of
the exact position that I occupy at
this particular moment. The Com-
mittee is no longer functioning. But
1 had the privilege of acting as the
Chairman of the Committee. Now,
in initiating this discusston, whether I
am doing so as a member of Govern-
ment or as the Chairman of the Com-
mittee 1 do not exactly know. In
either case, 1 would seek the indulg-
ence of the hon. Members of the House
and hope that the proposals made by
the Committee will be treated in the
same manner and the method of
approach will be similar to what was
adopted in the Committee itself by
the hon. Members of both Houses who
were asked, to serve on that Com-
mittee.

Sir, this report was published and
placed on the Table of this House
more than four months ago. During
this period, ! have little doubt that
hon, Members have had ample time
to study and to examine the proposals
made by the Committee. The report
is not a voluminous one. It hag the
merit of being written in a concise
and simple form. The most vigorous
part of it, 1 think, consists of the note
that Shri Anthony has attached to it
Well, it indicates the vigour of his
mind. But I won't go further;
perhaps, he was in an angry mood
when he expressed the views, which
he hag and in the form in which he
has expressed them.

Well, s0 far as the report is com-
cerned, as I said, it was published

sIntroduced with the recommendation of the Presidest,
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about four months ago. If I had
enough time I would have perhaps
reiterated most of what is stated in
Chapter IT of the Report. 1 would
jnvite the special attention of the hon.
Members of the House to that chapter
which gives, again, in a simple and
straightforward manner the basic and
fundamental principles which have
guided the Committee and which
should, i1f I may say so with humility,
also guide others in dealing with a
question of such intricacy.

I am glad that the report was very
well received. The educational world
as well as public men hailed the re-
port mostly with satisfaction. Of
BRI, Gate ate,; asdarhanniely | a e
individuals, some of them highly res-
pected, who have not yet been able to
reconcile themselves to the scheme
that is embodied 1n Chapter XVII of
the Constitution Barring such per-
sons, on the whole, the report had a
very good reception In fact, it had a
very good Press too The papers, not
only in the various languages but
also in English in various States bar-
ring a few, though they are not
unimportant ones, showed a similar
attitude of appreciation and under-
standing

1 do not propose to go more fully
into the details. 1 hope 1 will not
have to speak for long 1 will only
refer to a comment which appeared
at the time in a paper published in
the United Kingdom It is one of
the most important papers whose
opinions are respected in all coun-
wwies and also in our own, the
Manchester Guardion. The
chester Guardien said:

“It was difficult to see how the
Committee’s proposals could be
bettered™.

It goes on %0 remark that:

SAKA) Report of Committee of
Parliament on Official Language
lished as a commion language to
all”,

590

Further,

“While Englhsh will remain a
great help to Indians, parity for
Erglish and Hindi would have
gone against the Indian feeling
of nationhood™.

1 gave this quotation as the paper has
obviously no prejudice against any
section of the people here or any
particular biag for Hindi. But the
conditions in which we are func-
tioning drove me t0 the conclusion
that the report that we submit-
ted 1s the best that could be framed
in the circumstances

1 do not say that it is a perfect
report In a matter of this type,
where passions and emotions are
bound up, it is not easy to have an
ideal scheme. Even the original
scheme that 18 embodied in our Con-
stitution and which 1s now familiarly
known as the constitutional settlement
was the result of a lot of give and
take The constitutiona)] scheme was
the result of very assiduous labours,
and the people gave their best to the
hammering out of a solution which
would be satisfactory to all concerned
and which could conduce to the best
nterests of the country

While moving the resolution which
contained clauses 343 to 348 which
formed the constitutional or the
linguistic scheme, Shni N Gopala-
swam: Ayyangar observed that it was
an integrated scheme which can stand
or fall, but it would not be fair to
cut off one part from the other. So, it
i an integrated and flexible scheme
and we had occasion to examine it
again The Committee gave ample
thought to the consideration of the
original scheme itself, and after exa-
mining it from every possible aspect,
it reached the conclusion that this
scheme should be fully approved and
adopted and thatit would be

)
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improper and hazardous to depart
from the scheme as it is embodied
the Constitution. It is also the opinion
of the Committee that all legitimate
needs and demands can be met within
the scope that is available within the
Canstitution '

1 have the pleasure of saying that
though Dr. Knishnaswam: may not
agree with me, his father Shr1 Rama-
swami Mudahar did Of course, it is
certainly open to young men to form
independent opmions and 1n this age,
independence often involves the de-
parture from the opinons entertained
by the elders. Otherwise, the young
men ought to be dubbed as reacuon-
ary, and the best way to go forward
1s to differ from those who are near-
est to you I do not think Dr Kri-
ghnaswami will actually differ.

Sir, the report, as I sad, deals with
various matters It 1s hardly possible
for me to deal with all of them or
even with the major problems that
ate set out 1n the report As I stated
a moment ago, tis Committee was
formed to examin® the recommenda-
tions made by the Official Language
Commussion. I have had occasion 1o

on the general question of lan-
gusge m this House more than once,
and 1 need not reiterate what 1 then
said. I am glad to say that the state-
ments that appear in Chapter n and
the analysis of the situation that has
been made in the report fully con-
fm what I had myself stated from
time to time. The report has been
framed with due regard for all inter-
ests and especially with due regard
for the needs and interests of those
who do not spesk Hindi today. The
Committee has made a special effort
to take their difficulties into account
and it has tried o frame its propo-
sals in such a way that no inconveni-
ence may be caused and no disadvant-
agewinanywlybec-uudtothe
non-Hindi-speaking people. That was
one of the main guiding principles
witich the Committee placed before
itaell.
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I would not ordinanly take the
time of the House by mentioning the
names of the members of the Com-
mittee. But, you, Sir, at the time
when this motion for selection of
Members for the Joint Commattee
was made, observed that it would be
a minjature Parliament. So, its deci-
sions could naturally be full of signi-
ficance and also of weight. I will
just give the names of the Members
who were elected and who laboured
hard to produce this report The
names are Shri Purushottam Das
Tandon, Shr1i K P. Madhavan Nair,
Shr1 Allunn  Satyanarayana Raju,
Prof Dr Raghu Vira, Sardar Budh
Singh, Shrm  Bhagirathi Mahapatra,
Dr A Ramaswami Mudahar, 8hri
Perath Narayanan Nair, Shn Prafulla
Chandra Bhan) Deo, These are from
Rajya Sabha From the Lok Sabha
the Members are. Seth Govmd Das,
Shr1 P T Thanu Pilla;, Swami Rama-
nanda Tiratha, Shri B S Murthy,
Pandit Thakur Das Bhargava, 8hn
Hifzur Rehman, Shr1i B Bhagavaty,
Shn U. Srinivasa Malliah, Shri Frank

Anthony, Shr1i Mathura Prasad
Mishra, Shri Manikya Lal Vermsa,
Shri Bhakt Darshan, Shri Shripad

Amrit Dange, Shri Harish Chandra
Sharma, Kumari Maniben Vallabh-
bha: Patel, Shm G S Musafir, Shn
Atulya Ghosh, Shri Deorao Yesh-
wantrao Gohokar. Shri Hirendranath
Mukerjee and Shri Pramathanath
Banerjee

Well, I have just read out these
names in order to remind the hon.
Members of the character of the com-
mittee and of the position that the
members of the committee occupy
in public life. Except for the note
of Shri Frank Anthony, about which
I have just made a passing remark,—
I do not propose to say much more,
because I had long talks with him
and T could not convert him to my
point of view—besides that there are
a few other notes by Tandonji, Seth

Govind Desji, Barish C Shrl
Bhanj Deo and one ofher. ot
them complained of the repért Belng
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of a halting and unsatisfactory

charscter.

AT (wwage) Ao
Mmus femzaflar, s o w
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Shrt G. B. Pant: I said “note”. I
did not say ‘note of dissent”. Only,
you did not agree with some of the
recommendations

So, if they were all dissatisfled 1n
any way with the report, it was be-
cause of i1ts halting character, as they
say I am happy, and I hope hon
Members of this House will be grati-
fied to find, that not a singlc member
from any non-Hindi areas has
appended anv note of dissent or ex-
pressed any view, which would be
discordant with the proposals con-
tamned 1n the report They had a hand
and share 1in evolving these proposals
and they have unreservedly adopted
this report which was the result of
our jomt labours Th.s unammty
1< the greatest asset and I feel that.
mn the carcumstances 1n which we are,
we must look at these things from a
correct perspective

Language 1s a vital force, 1t 15 a
force for good, 1t 1s a bond of unity,
but it can also be a force for divi-
sion, for disintegration So, while
bearing in mind the national requre-
ments and the need of having a com-
mon hnk for binding together all
parts of India emotionally, culturally
and adminstratively, we should re-
member that it is only through the
goodwill and through the co-opera-
tion, active co-operation, of all sec-
tions of the Indian community that
we can make rapid advance If we
show any resentment or if 1n our
efforts we try to run fast, we may
sometimes fall down and not be able
to retrieve the ground that we may
have lost. 80, we have throughout
adhered to this basic principle. In
fact, on the first day we met, I had
the privilege of telling my fellow
membery of the committee that our
success will be messured not so much
by the character of our proposals
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a3 by complete unanimity among
ourselves We want to promote
emotional integration in the country.
We want to consolidate our i1n-
dependence We have also to re-
member that we are passing through
difficult times. And we have to see
that even if we feel that our aspira-
tions are not being fulfilled we do
not adopt such measures as will
create disunity or as will deprive us of
the co-operation of non-Hmdi-speak-
ing people in advancing the Union
language for Union purposes That
has been the main principle that we
have placed before ourselves, every-
one of us has placed before himself,
in that committee. But there were a
few occasions when the cordial at-
mosphere that prevailed there was
disturbed

1 remember what an amount of ex-
Citement there was when the consti-
tutional scheme ar settlement, as I
said was framed over this question
of language But in this committee
luckily we were able to conduct our
business in a calm atmosphere, be-
cause everyone was anxious to make
his utmost contmbution for promoting
the unity of the country and for
achieveing the purpose which has
been laid down m the Constitution 1it-
self 1 may submut that as I sad,
this scheme that 1s gaiven in the Con-
stitution was unreservedly accepted
by the hon Members Thewr accept-
ance was not subject to any reserva-
tion Several changes were. however,

made 1n the recommendations of
the Language Commission itself,
so that the scheme might be

thoroughly acceptable to all sections
of our great nation We have as many
as fourteen languages m our Schedule,
but there are many more that are
spoken 1n the country

14 hrs.

All of these languages are entitied
to our respect It 1s the duty of
everyone of us to promote those
languages to the extent we can Any
1dea that the advancement of anyone
langusge can in any way be wmjuri-
ous to another iz altogether fallacious.
After all, language ia the main bond
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of man with man. Take away the
medium of language and what iz there
to make two minds meet or to make
two parsons understand ‘each other?
So, it is a noble medium through

which civilisation, through which
culture and through which
the very existence of \ociety

is determined. So, we have to see
that whatever we do is fair to all lan-
guages and now I have little doubt
that the proposals made in thls Report
have commended themselves to the
bulk of our people, if not to all. In
any case we have served one very
useful purpose. There was sharp
controversy before the publication of
this Report and a lot of misgiving,
suspicion, distrust was prevalent. This
Report put an end to all that bitter-
ness. Evén those who differed and
even those who criticised the Report
did so in a spirit of friendliness.
All through, there was an apprecia-
tion of the difficulties which surround
this very great problem. But our task
was relatively easier because we had
the basis and the framework in our
Constitution and we had only to carry
«out the directions that had been
given to us.

There was, I think, some excite-
ment over some of the recommen-
dations of the Language Commission.
The Language Commission had said
that it was not in a position to state
definitely  whether English should or
should not continue in any form afier
1965. That gave cause for much per-
turbation and people felt that an
effort was being made to push
out English by 1965, We have
definitely held that it is not
practicable to push out English by
1965, Of course, so far as the origi-
nal scheme goes, it lays down that
Hindi is the official language of the
Union but it provides a period of
fifteen years for the use of English.
After that the Parliament has the
authority to decide whether English
should be used, and, if so, for which
purpose and for how long. We have
wid .that the Parliament should pass
a lew to promote the use of English
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‘for such purposes as it may consider

appropriate or for as long as may be
necessary.

I may state here that there is no
prejudice against English as such.
We have reason to be grateful to the
great English writers and others who
have helped us in many ways. The
English language has been a source
not only of our getting into contact
with the modern world, but it has
also brought science and technology
and many other things here. And it
brought them at a time when we
were not thoroughly conscious of
what the western world had been
able to achieve and what great pro-
gress science, technology and other
things had made. In fact, even in the
matter of Indology, the English writ-
ers discovered many things about our
past about which we were not fully
aware at the time. So there is no
prejudice, no bias against English. T
may also add that it is essential that
even in future people should learn
English in this country. As the hon.
Prime Minister said the other day,
English opens to us the window to the
modern world. There are other
modern languages, no doubt, but
English is an international language
and it holds perhaps the first place
among languages today in the world.
So, we would not gain anything by
developing any sort of animus against
English. We should have arrange-
ments for continuing English in our
ordinary educational institutions and
also wherever necessary in our admi-
nistrative, judicial, cultural and other
establishments. - That is necessary.

Then we have to promotie a new
glossary. We have to prepare a code
for administrative
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official language of the Union and if
the regional languages are fo serve
their own respective States, if all
that has to be done then effort should
also be made that so far as 1s possible
the words that are introduced in the
regional languages and in Hindi are
common Not only that, we should
try to explore all avenues for enrich-
ing our culture and for raising the
standards in our universities and
other places But, we cannot forget
that so far as the common language
for the country which has accepted
a democratic status is concerned, only
an indigenous language can serve that
purpose, because English 13 a very
diffcult language. I have spent many
years in learning Enghsh. But, I do
not know how many mistakes 1 make
Because, one's mother tongue 1s some-
thing dufferent and a foreign language
which is learnt in this manner is so
difficult to be assimlated tully that
one cannot be too sure Besides, 1t
costs a disproportionate effort so far
ss the average citizens are concerned
who have not to follow up any scien-
tific or other like subjects

In the past, the elite of the Enghsh
knowing people 1n the country has
been completely separated from the
general mass in the country. There
was a wide gulf. Whatever lhfe and
vitality came in our national move-
ment, it was only when Gandhiji took
up the reins and with hig knowledge
of Enghish he adopted the indigenous
language for carrying on his own
work and the work of the national
organisation also We have to re-
member that in a democratic country
in which every individual has a vote,
the langusge that i1s used for admi-
nistrative purposes, for official pur-
poses, for judicial purposes is, to the
maximum extent possible, easily
learnable and assimilable by the peo-
Ple at large, by the masses, by the
average citizens.

So, the question ig not confined to
Rindi. The regional languages de-
serve &g much of sttention as Hindi.
1t is only ceally through the develop-
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ment of both that we can have that
synthesis for which our country has
been well known from times immemo-
rial. We have a real diversity That
@ives vitality to our umty. That
diversity has to continue These
languages should be cultivated and
the various regions should conduct
their affairs to the maximum extent
through their regional languages

The Language Commuission had re-
commended that the medium of edu-
cation in the Universities should be
Hindi and similarly that the language
of the High Court should be Hind:
and the language of Bills, etc, should
also be Hindt We decided in this
Committee that the regional langu-
ages should have the maximum scope
in their own respective regions and
the medium of education in the Uni-
versities should be the regional langu-
age—it 1g gomng to be so whether we
wish 1t or not—and that the language
even 1n the High Courts should be
the regional language, though in cer-
tain matters such as reportable judg-
ments, decrees and orders, a Hind:r
translation should also be attached
We also decided that Bills, ete, 11
the legislatures of the States should
be 1n their own regional language, so
that the regional languages will have
full sway in the administrative, judi-
cial, cultural and educational fields
This is, T think, to some extent, a
corollary to our re-organisation of
States on a linguistic basis When
the States have been so formed, 1t
becomes all the more necessary that
all the administrative and other acti-
vities 1n the regions should be con-
ducted in their own languages. We
thus gave to the regional languages
that opportunity which they thought
they would not have according to the
recommendations of the Lanuage
Commussion.

There are one or two other factors
which have to be borne in mind in
this connection. Latterly, there have
been some developments which have
a very direct bearing on the question
that we are considering. I have al-
reedy referred to the re-organisation
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of States on a linguistic basis. Hon.
Members are, I believe, also aware of
the fact that the States have adopted
their own respective languages as the
medium of instruction everywhere up
to the secondary stage and in some,
even in thewr Universities, and 2t s
going to be the pattern for the future
All the official work 1s now being
done n the regional languages At
least a number of States have already
decided that it should be so done and
1t 1s, I think, almost a certainty that
other States will follow swit. There
is a keen desire 1n all the States that
thexr regional languages should be
adopted for their official and admi-
nistrative purposes

Hon Members will see that how-
<ever much we might try to encourage
the use of Enghsh and to take mea-
sures for educating our vouth in Eng-
hish, standards of English and the
quality of Enghsh, both of which are
said to have alrcady somewhat dete-
riorated, will go down further There
would not be the same interest or
desire among the Members of any
particular State to learn English to
the extent that it exists today, when
the admunustrative work can be done
or has to be done m his own mother
tongue or 1n his own regional langu-
age, and the medium of education
also 13 generslly his own language
So, we have to concede now that
English, in these circumstances, will
nearly cease to be even the medium
of communication between the differ-
ent sections of intelligentsia, whether
one willg it or not. But, these un-
assailable factors which are tending
that way cannot be registed. Now,
we have regional States based on
languages. The work there officially
is being done in the regional langu-
age, and the medium of administration
too is the regional language, snd the
work of the legislatures as well as of
the High Courts is to be done in the
regional language. When all these
developments will take place cannot
be predicted with accuracy, but there
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is no doubt that all regions want te
advance in this direction as rapidly
as they can.

In the circumstunces, when this
bond of English collapses, whether
you will 1t or not, what is to bind
together the dufferent States? So, the
problem has become much more
urgent than it was at the time when
the constitutional scheme was finalis-~
ed So, 1t 1s necessary that there
should be 8 common medium of com-
munication between the different
States for official work, for academc
work, for cultural work and even for
business and trade English, what-
ever be our desire, cannot serve that
purposc hereafter

So, in the circumstances, 1 do not
see how anyone can press for the
continuance of Englsh as the sole
medium or for not having 8 common
medium for all States It is not a
question of having a medium for one
set of States and another medium for
another set of States If India 1s to
be a union, 1If the integrity and unity
of the country is to be mantained,
then we should have a common me-
dium That 15 the least that 1s ncces-
sary If such a medwum of communi-
cation 15 lacking, then I think every-
thing goes to pieces

We have many languages hke flow-
ers 1n our garden of India, which
form our composite culture, and it is
desirable that there should be very
close relstionship between all these
languages, and every effort should
be made to promote these languages
So, implementation the decision taken
in the Constituent Assembly has be-
come almost inevitable in the existing
circumstances. And every step that is
feasible, but which has the co-opera-
tion and the goodwill of all parts of
India has to be ulilised for this pur-
pose

1 may also submit that we have
suggested that the Iangusge which
we call Hindi now has to be remodsl-
led. It should reflect the composite
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character of our culture. We should

in Hindl as many words as
may be possible from sll other ge-
gonal languages. And as is already
provided in the Constitution, we
should see that consistently with its
gonius, the Hindi language is enrich-
ed and also brought as near to the
other languages as possible.

On the day the Constituent Assem-
bly took this decision of adopting
Hind: as the official language, I had
the opportunity of speaking to the
leading members of all States, and
I then submitted, and 1 would repeat
that with all humility, that Hind:
which 1s being accepted as the official
Jepeugee  of the Inion i< .now the
common language of all of us, it
ceases to be the exclusive language of
any particular region There are
some differences between one langu-
age and another, no doubt, but so far
as 1s possible, we have to remove
them: we have to sec that Hindi, if
it 1s going, appropriately and ade-
quately, to occupy the place wh.ch
has been assigned to 1t by the grace
and favour of so many non-Hind:-
speaking States, 1s capable of dis-
charging the various functiongs which
it 15 expected now to perform

)

So, the Hind: language. should be
simple, and we should not have any
artificaahity about it The Officaal Lan-
guage Commission said that we should
not bother about purism in Hindi
Well, I would go further and say that
whatever brings Hindi closer to other
languages makes it pure, and so, we
attain purism that way and not by
1solating Hindi from other languages

In other countries too, st times,
efforts have been made sometimes to
exclude words which have been al-
ready included in their languages.
tneq«memwmmltmthrt-
ed in England at one time that all
words that were not Anglo-Saxon
should be left out. But such efforts
have never succeeded, and all those
who had taken to such methads had

'
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gain vitality, and if it hag to grow
richer and richer, then the more it
takes from others, the better it is far
it Of course, its genius remains, and
that hus to be preserved

[
So, we would like the language of
Hindi to be so recast, so reburlt that
it can be easily intelligble to all
others

There 18 one thing more that I would

like to say in this connection, namely
that a language develops only through
usage. There should be some fields
mn which Hind: can be used in vari-
ous regions simuftanecus(y, so «fa¢
it may through actual experience be-
come a natural language of the cha-
racter that 1 have just indicated. If
that 15 done, if we are able to give 1t
some trial in this manner, or if, not
tnal. if we start hke that, if we start
using 1t, and if we see that we go on
adding regional words, regional
idioms, and thus we assimilate what
1s good in other languages, then
we shall see where the defects
lie and how we are to remedy them
Artificial ways of building the
\anguage can never succeed, and per-
haps our methods so far have been a
little artificial though we have got
many volumes of words that have
been prepared for admunistrative,
legal and other purposes. So far as
these words also are concerned, I
would say that we should take from
all languages n our country such
legal terms, such technical terms as
are m use in other States, so that
this may be really a composite
language of India representing its
composite culture.

I have referred to some of the
basic matters There are many
other things which are there. We
have made certain proposals about
the language of the High Courts and
also about the language of Bills and
the language that should be used in
State legislatures. Of course, about
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Parliament, there is no difficulty.
About the States, as I have just said,
we have given priority to the regional
language for such purposes. We have
-also dealt with the question of re-
<cruitment to services which is an
important one and which properly
tackled is likely to cause gneater
heart-burning, if not than anything
else. We have suggested that for the
all-India services the examination
should be conducted for the present
through the medium of English
but notice should be given so that
Hindi may be used for the exami-
nation later. Then we have also said

14-33 hrs.

[Mr. Derury-SrEAKER in the Chair]
that there should be a compulsory
paper in English. There should be
two papers in Indian languages,
one Hindi and one other Indian
language of equal standard so
that those who go in for such servi-
<es may be fully familiar with at
least one other Indian language.
Whatever be the difficulty they may
find in learning the language, they
Jhave to share it with the non-Hindi
speaking people.

A suggestion was made that the
regional language might be adopted
as the media for such examination
‘on a quota system. We are against
a quota system. We do not
‘think that we should put any artifi-
~cial bar on the number of candidates
who can be recruited from any area.
We must have the best of talent for
the service of the nation, and a quota
system will come in the way of the
achievement of this objective. But
we have suggested that an expert
committee should be appointed to see
if regional languages can be adopted
as the media of examination, becsuse
the task of moderation of the papers
and of the assessment of the answer
papers is very difficult and it there
are papers in various ~ languages,
then 1 as a layman cannot say whe-
ther the competitive test that is held
and the results tabulated at the end
will fully reflect the intelligence and
the eguipment of the examinees.
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Simnarly we have made sugges-
tions for other educational institu-
tions. We have also suggested that
there should be a Commission for
dealing with matters pertaining ¢to
law, legal terminology, preparation
of statutes, their translation ete. and
also another Commission for the pur-
pose of developing sacientific and
technical terminology in a right and
Proper manner.

1 have already taken a great deal
of time. I did not intend to do se,
as 1 said, at the outset; nor does it
quite suit me today to speak for such
a long time. But I thought that it
was my duty to place before the House
a sort of a brief summary of what
appears in the Report and the ob-
jective that we had before us or
the approach we had to this problem
and - the difficulties we had to
resolve. I hope the House will attach
due importance to the recom-
mendations of the Committee and
will accept them. In fact, there is
no question of acceptance or rejection
in a way because, under the Constitu-
tion, these proposals have to go te
the President and the President is to
take decisions on them. But he will
have the benefit of hesring the
hon. Members and of having a clear
idea about their views.

Mr. Deputy-Spesker: Motion

moved:

“That this House takes note of
the Report of the Committee of
Parliament on Official Language
laid on the Table of the House
on the 22nd April 1956™.

Seth Govind Das.

Shri Frank Anthony (Nominated-—
Anglo-Indians): What about the
amendments?

Mr. Deputy-Speaker: 1 thought hon.
Members had been satisfled with
the observations of the Home Minis-
ter.

Dr. Krishaaswaml (Chingleput):
No, Sir. ’
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Shri Mahanty (Dhenkanal): We
have given notice of amendments.

Mr. Deputy-Speaker: I was think-
ing whether the moving of amend-
ments would be relevant here be-
cause if we have not to take any
decisions, what should we do with
the amendments? If we allow the
amendments, then a vote shall have
to be taken on them and there will
perhaps be Divisions also, Article
344(5) of the Constitution says:

“It shall be the duty of the
Committee to examine the recom-
mendations of the Commission
constituted under clause (1) and
to report to the President their
opinion thereon”.
Dr. Krishnaswami:

some observations?

May 1 make

Seth Govind Das: On a pont of
order ! am raising this point of
order as far as the amendments are
concerned.

Mr. Deputy-Speaker: Let us hear
those who say that they can move
amendments. Then 1 will hear Seth
Govind Das

Seth Govind Das: 1 am raising a
point of order whether the amend-
ments can be moved or not.

Some Hon. Members rose—

Mr. Deputy-Speaker: Why are so
many hon Members rising simultan-
eously?

1 was doubtful myself about the
admissibility of the amendments
Therefore, 1 wanted to hear first
those who say that they be allowed
1o move amendments. Then I shall
hear Seth Govind Das also.

Shri Nanshir Bbarscha (East
‘!(handesh): As you observed, Sir, 1t
is the duty of the Committee to
examine the recommendations of the
Com:fl‘ei:ti‘on and make & report o the
Presi Consequently, a report to
the President has been made. It is
really within the jurisdiction of the
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President to 1ssue any direction that
he chooses. Now, 1t 1s necessary
that before the President acts, he
must have some inkling as to the
way in which this House thinks.
Whatever the resolution 1s—assum-
mng for a moment that the amend-
ment is accepted by the House—that
18 not binding on the President It
only indicates the opinion of the
House, which way the House thinks.

There should be a general approach
towards the solution of the numes-
ous problems contained in the Report.
Therefore, there 1s absolutely nothing
wrong in an amendment of the type
which I have given, that the House
takes note etc  (Interruptions). I am
saying amendments of the type which
I have given (Interruptions) because
I am not saying mine only.

Mr. Deputy-Speaker: There cannot
be¢ any other amendment of the type
of Shr1 Bharucha's amendment

Shri Naushir Bharucha: ! am
pointing out that 1t serves only to
give an inkhng to the President of
the mind of the House It would
only show how the mind of the
House works We show him the
particular approach to be foliowed
It does not contravene the exclusive
powers of the President, to 1ssue such
directions as he chooses on the find-
ng of the Committee. But it is only
fair to the President that this House
should give an inkling of its mind to
the President Therefore, amend-
ments cannot be of a mandatory
nature, but, certamnly they can be in
the form of an expression of the
opinion of the House And, I think,
1t 1s not only fair but it 1s necessary
that the President should know the
mind of the House

Therefore, I suggest that amend-
ments which are of a  mandatory
nature or which contravene any of
the provisions of 344 to 348 of the
Rules will be out of order and others
will be 1n order

Shri Frank Anthony: Mr Deputy-

Speaker, Sir, I submit with respect
that since this Report is before us
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to be noted, then, from that flows the
right of this House to express an
opinion As my hon friend, Shri
Bharucha has pointed out, we cannot
make a motion in the nature of a
recommendation But, there 18 no
specific provision which places an
embargo on this House expressing
an opwnion I say that since we are
discussing this particular motion by
the Home Mimister

Mr. Deputy-Speaker: If you say
the opmion of the House 15 that
English shall continue—f this 1s
decided by the House—afier 1965

Shri Frank Anthony: But it 18 not
a direction or a retommendation We
are only expressing our opinion

May I say this? There 1S no
embargo 1 am now seeking to inter-
pret 1t according to the interpreta-
tion of the Constitution Unless there
1s a specific embargo here, in  the
words of Justice Holmes, you can al-
ways i constitutional interpreta-
tions interstitially put what i1s not
specifically prohibited Now, since
we have been permitted to discuss
this Report, affortrort we can express
our opinion on it Otherwise, the
Jogical conclusion will be this that
because we cannot make our recom-
mendation we cannot even discuss
the Report We will have to carry
it to that conclusion that because
there 18 no power in the Constitution
for us to discuss it, impliedly 1t s
prohibited, if you accept that But
having allowed that, because there 15
no prohibition, we can discuss it,
& fortiori flowing from that we can
cettamnly express an opimion But the
opinion will be of a different form
It Joes not bind the President. We
express an opinion as the grammati-
cal expression would show It does
not mean that 1t is binding

It 15 absolutely the right of the
an,
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cannot. We might even put it in the
recommendatory form since the
motion 18 before us ‘Because it is be-
fore us we can express it in the form

of an opinmion

Dr. Krishnaswami: Sir, the Consti-
tution 1tself gives authority to this
House to express its views. I refer

. to article 344 (6)

“Notwithstanding anything mn
article 343, the President may,
after consideration of the report
seferred to in clause (5), 1issue
directions in accordance with the
whole or arny par! of that re-
port”

Since 1t gives to the President the
ghiscretion to reject a part of the re-
commendations of the report, it is
necessary for this House to express
its views In order to enable the
Preident to come to a right decision
it wouid be competent for Parha-
ment to express its opinion and make
toncrete suggestions on the report of
the Committee, which 13 today, the
subject-matter of discussion in  this
House

Furthermore, according to the
Rules of Procedure of this House and
the practice followed m:n the House
of Commons, an amendment or a
Substitute motion can be tabled in
respect of any motion that is moved
in this House Since the motion has
been moved by the Home Minister, I
Suggest that all our amendments or
tubstitute motions are completely in

Shri Mahanty: Sir, under wrticle
344(1) a committee of the Members
6of Parhament was appointed Under
Clause (5) the report has been sub-
maitted to the President. Now, the
limited question that I would Ilike
to bring before you in the shape of
3 point of order is this Inasmuch as
Members of both Houses of Parlis-
Ment have not been elected on any
specific directive but were eleotsd
Merely and in view of the fact ¢thst
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a Parliamentary Committee’s report
has been submitted to the President,
the House will be within its rights
to express an opinion on that report.
It may be just possible that the hon.
Members who represented Parliament
did not reflect the views of the Par-
hament as a whole. Why I am saying

s0 18 this. There was no specific
platform there was no specific
mandate and there was no specific

issue on which these Members were
elected. Therefore there is likely to
be a difference between the conclu-
sions of the report and the body of
opinion that is prevailing in Parlia-
ment.

The President cannot issue direc-
tives as an autocrat, because he
functions within the limitations of the
Constitution. Naturally he has to be
guided by the opmnion which will be
tendered by the Council of Ministers
and the Council of Ministers has to
be given a direction by this House
and also by the Parliament as a whole
The only proper way is by moving
this amendment. I do not know why
Government 1s allergic to these
amendments; their fate is well-
known Therefore, it will be detrac-
ting

Mr. Deputy-Speaker: The
was exhibited on my part.
expressed doubts.

allergy
1 have

Shri Mahanty: As the custodian of
our rnights and privileges, I would
appeal to you to see that our privile-
ges are not restricted. We are per-
fectly within our rights to move
amendments if they are within the
four corners of the Constitution and
the Rules of Procedure. Therefore, I
beheve, at any rate, my amendment
I~ n order. It does not contravene
the Constitution or the Rules of Pro-

cedure, 1 should be permitted to
move it,

¥ itfew o : woTsaw e,
wuwwwnﬁﬁutﬁ:w&
e,
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Shri Tangamani (Madura): In

English
Some Hon. Members: In Englhish.

Mr. Deputy-Speaker: There 1= a
request by those who have taken up
the cause that these amendments
migit be allowed, that the hon. Mem-
ber may speak in Epglish at this
stage

Seth Govind Das: Sir, what I want
to submit is this. So far as this ques-
tion is concerned, we should see what
the Constituent Assembly had in
view (Interruptiorn). It has been
specifically stated in our Constitution
that after the lapse of 5 years a Com-
mission would be appointed and for
considering the report of the Com-
mussion a Committee of Parliament
would be appointed. Nowhere in the
Constitution has it been mentioned
that first the report of the Commis-
sion as well as of the Committee
will come to Parliament and will be
discussed here and then the President
will take action on it. (Interruption)
If it was desired by the makers of
the Constitution that resolutions and
amendments in this respect should be
moved m both Houses of Parliament,
then, they would have specifically
said so

Shri Frank Anthony: It has got
nothing about the motion. There-
fore, when this question was first
raised, whether the report of the
Committee would come up for discus-
sion here, we pointed out that
according to the Constitution, this
should not come here. But then, it
was thought desirable to have a dis-
cussion on the report. Now, Sir, if
vou allow amcndments and resolu-
tions to be moved, then politics would
be introduced in the matter which
the Constitution-makers wanted to
avoad When this gquestion was
raised here on the 3rd of September,
1957, it was clearly stated by the
Speaker:

“Even when the report is sub-
mitted to the House, we are not
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going to have resolutions passed
sl to what pertions of the vre-
commendations of the Committee
ought to be aceepted and what,
nok We are only generally
goihg to express our opinion. It
iy for the Committee to make®its
recommendations.”

I was a8 member of the Consti-
tuent Assembly and there also a dis-
cussion took place on this matter
and we wanted that the question of
language should be kept entirely out
of politics and therefore, we recom-
mendedt _that the whole thine _shonld
be entrusted to the President. It has
been clearly stated in the Constitu-
tion in article 344:

“Notwithstanding anything in
article 343, the President may,
after consideration of the report
referred to in clause (5), issue
directions in accordance with the
whole or any part of that report.”

Therefore, Parliament has not been
mentioned here and so, I do not think
that amendments and resolutions
could be moved in this House. We
can only discuss it according to the
decision given by the Chair on the
3rd September, 1857. It was specifi-
cally said that no resolution or
amendment would be moved here
Therefore, I want your ruling whether
these amendments can be moved or
not.

Shri Vajpayee (Balrampur): Sir, it
was open for the Government not to
bring this report for discussion. But,
now that the report has been brought
before the House and a specific
motion has been made, it should be
open for the Members to move
smendments.

Mf. Deputy-Speaker: He does not
sy that his own is in order.

Braj Raj Singh (Firozabad):
1 maké a submission beeause
my snidadment has perhaps been
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biyted by certain hon. Members to b
o4t of order? -

nllr. Deputy-Spésker: The hon.
Ve Minister.

Shrli G. B. Pant: Sir, the point is
V&y simple. I am somewhat per-
Plyxed that a Member of Shri
Myihony's legal calibre and know-
loyge should have argued that
&Mendments can be in order in thls
Ohe. This is a special occasion. The
Cunstitution says in clear terms that
% shall be the duty of the Com-
Mittee to examine the recommends-
Uor oF the Enmmiitvior consbtitndad
WNder clause (1) of article 344 to re-

rt to the President its opinien

Yreon. Articlé 344 (6) says:

“Notwithstanding anything in
4rticle 343, the President may,
hfter consideration of the report
teferred to in clause (5), issue
Yirections 1n accordance with the
‘whole or any part of that report.”

Th: Committee was appointed by
this House. The procedure is pres-
CThed in the Constitution itself that
thy Members were to be elected
8CLsrding to the principle of single
tra; oferable vote. But they were not
ONiy elected in that way by different
€ ups but there was complete uh-
8N mity in the House so that it was
2 phody which fully represented all
&%ups and all parties and all lang-
UBoes in this House. That was the
Wiy the Committee was formed. In
184} there has never been any dispute
to the implications and the import
these provisions. Even at that
ti"nevrr}u.-nlagreedtohnveadiltml-
8iCh it was made perfectly clear that
tire ghould be no amendment.

Shei Nawshir Bharucha: Who is
th Home Minister to make it clear?

I the Constitution allows it, we
1 exercise our right.

Shri G. B. Pant: You have every
Tidpt to claim that your
3h0,1d be accepted but you cam Mo
With me for a minute.



498§  Motion &  BEADRS 11, 1861 (SARA) Repvt of Committer of 524
ge

oA s

Mr. Deputy-Spediier: Order, order.
Every hon. Member had his chance.

" Skrl G. B. Past: 8o, the Constitu-

of the Constitution.

Shi G. B, Pant: . . . . tint the Presi-
dent may, after consideration of the
report referred to in élause (8),
issue directions in accordsmce with
the whole or any part of that report.
So, that is clearly laid down in the
Constitution itself. Now, i# you
amend the report here to say that
you are only expressing an opinion,
if an amendment is carried through,
that means, to that extent, the report
1« amended. . ..

Some Hon. Members: No

Shri G. B, Pant: It does not retain
its form, whatever it be. If you do
aot make any change in the report,
f the report remains as it is, there is
no point in asking for any amend-
ment. If it does make some change,
then, there is, to some exfent, a
departyre from the report. I say
that Shri Anthony was a little un-
gracious when he said having regard
to the discussion, that it should fol-
low as a corollary that amendments
also were admissible and should be
allowed. 1 think the position is per-
fectly clear and as Seth Govind Das
has said, on the day the motion was
made, the Speaker has definitely said
that even when the report is submit-
tedtothe!!mnewemnot.oin'
to have resolutions passed as to what

of the recommendations
ought to be accepted and what not,

and we are generally
express our &m woing 0

Shri Natshiz Bharuche: On what?
ﬁ:ﬂo.lﬁﬁ:m what is rele-

Parliament on Offieial Langua

_ It is for the Commmittee to ke
fts recomimendstions. 1 submit thet
0 araendments ¢ean be moved ang
thé Mmattet hay already been decided
by the Spesker.

Shri Anthony: Sir, may 1
make submission before you give
a decision? I this is the attitude of
the Government, with great
they may withdraw this motion be-
cause this whole debate will be in-
fructuous. I say with the greatest
respect that it will prevent this House
from giving an opinion in terms of
the categorical declaration of the
policy which the hon. Prime Minister
gave here. I say that we have an
wmnalienable right in this matter. If
we make a motion under article 344,
we have an inescapable right to
move an amendment. Otherwise, this
motion is meaningless and let us not
have a discussion if we cannot ex-
press ourselves. The statement of
the Home Minister, carried to its
logical conclusion, means that we can-
not express an opinion contrary to
the official report What are we
secking to do? We are seeking,
merely in terms of certain language,
to express the views of this House.
Now we can do it orally and it does
not offend the Home Minister's inter-
pretation of the law. Now, we can
do it writing. How does it offend
the legal provision? .

15 hrs,

There is a motion before this
House. Once the House is seized of
a motion it has an inalienable right
to move amendments. That is the
right of every hon. Member of ihis
House. If the hon. Home Minister
says that it is contrary to articlé
344(6) and we are not making a re-
commendation, why not withdraw the
motion itself? The motion itselt
will be meaningless. Why should we
be allowed to express an opimon
contrary to the recommendation wheh
we are pot allowed to express that
contrary opinion in writing. That is
what we sre seeking to do.
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‘Mr. Deputy-Speaker: I will put
one question to the hon. Member. It
we are to accept some amendment
here, to that extent the report of the
Committee would be &mended

Shri Frank Anthony: How?

.
Mr. Deputy-Speaker: Would :t not
be amended”

Shri Goray (Poona): We are dis-
cussing the motion

Mr. Deputy-Speaker: It 1s not
merely a discussion The plea that
is now taken is that if amendments
are discussed then voting shall have
to be tsken

Shri Naushir Bharucha: That 1s
not the point

Mr. Deputy-Speaker: 1 am only
submitting that if amendments are
moved and discussed, how shall we
dispose them of unless * we take a
vote?

Shri Naushir Bbarucha: Sir, I will
make the pont clear The point of
view that I am pressing 18 this There
s a distinction between amending
the report and passing an amend-
ment. If the amendment merely ex-
presses an opinion 1t 1s not tanta-
mount to amending the report and
the President is not bound to accept
that opinion It only helps the Pre-
sident to have an mkling of the mind
of the House Therefore, the amend-
ments must be distinguished like this
Those amendments which are of
nature where they are tantamount
to amending the report, they can be
declared out of order. Those which
are not of that nature and which
merely expressive of an opinion must
be deemed to be in order

Mr. Deputy-Speaker: ) am taking

one amendment tabled by Shri
Frank Anthony. The amendment
reads like this:

“and is of opinion that English
shall continue after 1968......".
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Supposing this is accepted by the
House, the question is whether to that
extent the report of the Committee
would be amended or not.

Shri Frank Anthony: No

Mr. Deputy-Speaker: Why not? It
was a Commattee of this House. How
the House as a whole takes another
decision

Shri Naushir Bbarucha: No, Sir.
The words here are; “is of opinion”.
It 1s not that “this House recom-
mends” something. If the amendment
was “This House recommends that
Englhish shall continue after 1966", it
would have been an amendment of
the Report and not merely an expres-
sion of opimion

Seth Govind Das: Sir, the Com-
mittee or the Commission is silent
over the question whether Englsh
will continue after 1965 or not As
far as that question is concerned,
another Commission is going to be
appointed after ten years and that
Commussion 1s to decide that matter
As you have rightly said, if Shn
Anthony’s amendment is accepted it
18 nothing but amending not only
the Committee’s report but also the
report of the Official Language
Commussion On the 3rd September,
Sir, 1t was clearly mentioned by the
Chair that no resolutions or amend-
ments would be moved in this
House as far as the reports are con-
cerned

Pandit Govind Malaviya (Sultan-
pur) Sir. two points have been rais-
ed The first point was that once any
motion is moved before this House it
i1s the inherent right of the House to
move amendments to it and deal with
1t in any manner it likes. The other
point raised was that if a motion is
brought forward here and the House is
not allowed to move amendments to
it that motion should be withdrawn.

1 submit, Sir, that though that
the normal procedure with regard
all motions made in this House
as in other spherss also, where

Bger
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procedure is laid down the general
procedure applies, yet where any
special procedure or special provision
s laid down, that special provision
rules out the application of the gene-
ral provision. 8o, Sir, here the Con-
stitution has clearly laid down a
special, specific, clear procedure for
this matter and that 15 contained n
all these articles in Part XVII of the
Constitution. In article 344(6), to
which a reference has been made, it 1s
stated: “Notwithstanding anything in
article 343, the President may, after
consideration of the report...” In arti-
cle 343(3) there is a provision for
this Parliament itselt to do certain
things it it likes or not to do certain
things if it so likes. In article 343(3)
it is clearly laid down “Notwithstand-
mng anything in thus article,
Parliament may by law provide for
the use, after the said period of 15
years, of " Therefore, some-
thing 1s laid down as within the
rights of the Parliament to do or not
to do. Article 344(6) reads: *“Not-
withstanding anything in article 343,
the President may, after consideration
of the report referred to :n clause (5).
issue directions in accordance with
the whole or any part of that report.”
In other words, it clearly envisages
that even the ordinary right of Parlia-
ment to say what it wishes about any
matter which comes up before it, is
not open to it in this matter Any-
body who will care to remember what
happened in the Constituent Assem-
bly will recollect why this was so As
the hon Home Minister stated, and
after whose speech we thought, as you
yourself said, Sir. that the House
would see its way to let the report go
through as it is and not have these
amendments and substitute motions
etc, the Constituent Assembly treat-
ed the whole thing as one integrated,
complete, whole scheme which was
not to be dealt with in parts separate-
1y Therefore, Sir, here the Con-
stitution clearly says that this special
Procedure shall apply.

The second point that it should be
withdrawn is easily met in this way.
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The motion 15 there. If hon, Members
wish they can ask for closure and re-
ject the motion If they do not wish
to reject the motion, and they want
that some particular view point should
be placed before the President they
can in their speeches, while opposing
or suppprting the motion, express
themselves and all thoge speeches may
) 10 the President with the Report.
But I submit, Sir, that the provisions
laid down in the Constitution clearly
envisages that no amendments etc,
and no further resolutions on the re-
port of the Committee are to be made
by Parliament, so that there would
be no room for any fre-h heat or con-
troversy about the ,ubject and the
largest common measure of agreement,
which was achieved at that time after
a great deal of effort should remain
undisturbed and nobody should have
any cause for fresh heart-burning or
complaint and this agreed scheme
should go through smoothly. 1, there-
fore, submit that amendments should
not be allowed

Shri Tangamani (Madura:): Sir, I
want to make only one submission
Article 344(5) says: “It shall be the
duty of the Committee to exa-
mine the recommendations of the
Commussion constituted under clause
(1) and to report to the President
their opinion thereon.” The Govern-
ment would have been perfectly with-
in their rights 1if they had not brought
the Committee’s recommendations
here through a motion You will re-
member, Sir, when this report was
submitted there was a consensus of
opinion that we must express our
opinion about these recommendations
and in deference to the wishes of this
House the hon Home Minister stated
that irrespective of the provisions m
the Constitution he would like to
know the opinion of this House so
that the Council of Ministers would
be guided by the opinion of the House
and on the basis of that opinion pro-
bably the President also will make his
recommendations under article 344(6)
Clause (8) of article 344 of course
gives absolute power ¢0 the President
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[Shri Tangamani)

theoretically, whatever may
recominenddtions. Even if
tion is passed, it iz not
bind the President. If we [
to express an opinion, it is not
going to bind the President. Bu
vanetoxo.moreorlus.ty
assurance which was given by
Home Minister and the directions
given by the Speaker, then, we are at
perfect liberty to move guitable
smendments in conformity with the
rules of procedure. That is my hum-
ble submission.

Shri Achar (Mangalore): Under
tianse (65 of urticle 8544, I submit that
it Jooks as if the President cannot
consider anything other than what is
contained in the report.

Mr. Deputy-Speaker: That has
been said already.

Shri Achar: So, 1t he cannot
consider anything else, I would sub-
mit that any discussion on the sub-
ject here 1s practically of no avail,

Mr. Deputy-Speaker: The question
is a very simple one if we had con-
fined ourselves 10 the provisions con-
tained in the Constitution. There is
no provision there under which we
can discuss this report of the Com-
mittee and the report would have gone
straight to the President for such
action as he thinks advisable
There would have been no objection

5%5{
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that they should have seme oppor-
tunity of expressing tivlr opivien oy
the zeport. It was not intended i
the first instance to provide this oppew-
tunity to discuss it, dut the Members
themselves oxpressed a desire that
they should hawe an opportunity =0
that they could express their opiniom
independently, and then the President
ould take all the opinions into
geecount when he wants to take action.
FThen the Home Minister had suggest-
¢d that when an opportunity is pro-
vided, the Members may discuss it.

My only difficulty is that this has
come in the form of a motion and the
Members have urged that because it
is a motion, they have a right to move
gmendments. But the background
yhould not be forgotten. It is a new
form that we have adopted. Perhaps,
the older one which we used to have
was that such and such a thing be
discussed. It was not a formal mo-
tion. It was a simple procedure; we
discussed and then we said afterwards
that such and such a thing had been
discussed, just as we do in the case
of the half-an-hour discussion. That
was the ususl practice that we follow-
¢d up till recently. But now, follow-
ing the House of Commouns. we have
gdopted this form namely, “takes
yote of” etc. When it is deemed to
e a substantive motion, a right ac-
crues to the Members that they could
move amendments to the motion, That
is the case of the hon, Members.
Otherwise, it is generally agreed that
50 far as the provisions the Consti-
tution are concerned, there is no right
for this House to have or contemplate
a discuasion.

it
THin.
‘-Ezéfg
taieds
E{I;E g
Ees:
1
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are not to take decisions and send
our m after, Ry, d‘m‘ ete.,
then, only the views of the Members
ought to be conveyed along with the
report of the Committee, so that the
President might take the views also
into consideration, because, under
clause (8), the President has got the
authority to “accept the whole or part
of it”. Therefore, in a particular case,
the opinion that is expressed here may
perhaps be thought suitable by the
President—-taking it hypothetically—
than even some particular recommen-
dstion made by the Committee. But
that purpose of ours would be served
if copies of all the speeches that are
made here are sent, along with the
report, o the President who can lake
into consideration all the views that
have been expressed.

Even if the motion has been brought
by the Government and even if I do
feel that perhaps it would have been
better if it had been in the old form
or in any other form, then too, I can-
not ignore the specific provisions in
the Constitution So, I declare that
all these amendments are out of order

Shri Naushir Bharueha: I rise to a
point of order. My submissijon is that
the motion of the hon. Home Minister
1s out of order. The scheme of Part
XVII of the Constitution dealing with
official language is contained in arti-
cles 343 to 351, As was pointed out
by some Members, the scheme js that
there will be a Committee of Parlia-
ment, and it has also been sai@d that
“it shall be the duty of the Com-
mittee to examine the recommenda-
tions of the Commission constituted
under clause (1) and to report to the
President their opinion thereon”.
Afterwards, the power is exclusively
left to the President to issue direc-
fiom My submission is that accord-
ing to the Constitution, Parliament
does not come into the picture at all
It is immateria] whether or not
Membery desire that they should have
opportunity to voice their opinion.
the Constitution does not previde it,
hon, Home Minister has no right

g=s

on Official Language
10 go behind the Comstitution and
afford any opportunity for anybody
to discuss this matter.

Shri Braj Raj Singh: What is the
point of order?

Shei Naushir Bharucha: The point
of ogrder is that this matter should
Rnot at all come in here if we are
sticking to the Conmstitution. There-
fore, the motion of the hon. Home
Minister is out of order. My real res-
80n in raising this is not to deprive
this House of the opportunity of ex-
Pressing its opinion. But, if the
&@Mmendments are to be ruled out of
order and if the House does not get
an gpportunity to move them, then
there is not much Charm in having

Shri G. B. Pant: 1 have considered
it advisable always to comply with
the wishes of the House. When a de-
sire was expressed that this report
should come up for discussion here, 1
agreed. But, if hon. Members think
that no discussion should be held, 1
cannot possibly force it upon them! °

Mr. Depuly-Speaker: What Shri
Naushir Bharucha argued was that
this motion is contrary to the spirit
of clauses (5) and (6) of article 344
of the Constitution.

Shri Naushir Bharucha: He has no
right to bring it up for discussion
here.

Mr. Deputy-Speaker: The House
can discuss any subject which it wants
to discuss. But the question is whe-
ther the form in which it is put be-
fore us is in order or not. (Imterrup-
tion). Order. order. Let the hon.
Home Minister give his reply

Shri G. B. Pant: So far as the form
goes, I was told that this was the
Prescribed form; and I gave it in this

form. So, I would have pleaded
Suilty if 1 had adopted a novel form
Tyself!
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Mr. Deputy-Speaker: We have ado-
pted the present form. It is a recent
one. In the House of Commons it
used to be a substantive form.

Shri G. B. Pant: [ personally think
that this motion had been admitted
by the Speaker. It has been puf on
the order paper for today. 1
have been asked to speak, I have
done s0 and I am entirely in
the hands of the House. If the House
does not want to discuss it, I would
certainly not compel the House to dis-
cuss it. But I personally think that
since it is in response to the wishes
of the House that I brought this mo-
tion, it is perhaps desirable that
members should have an opportunity
of speaking on it. I do not see any
question of impropriety in it. The
House is, subject to the other provi-
sions, master of its procedure and
the House can always discuss any sub-
ject it likes.

Shri Nauwshir Bharucha: Not against
the Constitution.

Mr, Deputy-Speaker: I think now
we need not spend any more time on
this. What I propose is that we might
start the discussion. If ultimately the
Government- thinks that this is not
the proper form, then it can be
amended or withdrawn and substi-
tuted. But it is clear that we want
to discuss it. Let the discussion start
In the meanwhile, Government would
make up its mind.

Skt Naushir Bharucha: On what?

Mr. Deputy-Speaker: On whether
it iz the proper form or it should be
amended in a manner which might be

more suitable, according to the pro-
visiong of the Constitution. Now Seth
Govind Das. .

¥ Nfew 8 FaTIW WP,
qu ¥ 9% RO g wheg § fis & anffy
ot S ATEa WY wrary § Frta sfoes
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e s & v W g sy oy
3 fewr | vt S Wik @} dfom d
TRAARTIIOI S w1 IE
TR AT ag #4 § fin § wgq qy Ay
AR § fr 3R 18 w1 Sy
o wodly g & frazrar, ady Frgorar
¥ oo ot F afafa & wnt o wemay Wi
R fagara § fe af g oft S g vy
sifer w& afafe &1 oo 7 gy oy
arQy afufe €1 o1 @ A & oW
Y ) wwar wr forw rg A g T guT
N WA § & 39 7a grm away o
A & qaEr WY f wwa v g
frff msm N v el g &
femr § 4

gt a% wrart ¥ fgfea, sad s
Wrafafa ks srawre, W W
s fR e e oy
) garR Afewm F e sgr T e
s ¥ AR T AC A FaRCW
arivr ¥ frgfer gy aneft s aranr
N W o ¥ ax afafr w@h o
prfrmmafear s Fc @
ARG I wifE 2o ah F gad g
& frger @R & am e dfeaw &
O TR 1 aw g W e & ad, s iR
qg® Ty o3 el afafa o feivd a¢
frare v &y F o g quafe
o o & e for gud wivy o gy
Y & & ay oot W@y S W wE,
ag AN 7w |l war

gy afx zw wraw WY sfafy &
faohdY qv fawre w7 A 5% g sifwre
AT 9T fis AN F €TH Yy Wy
R g7 oft g o faertont & fy
sl e gk @ Il g & dwR
o aft et | 7 W o wTw B,
N fx gy & aofy fetd & eftwre
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fear & | smavr woy fod 7 W
—

“On & review of the work done
50 far in the Ministry of Educa-
tion of the Government of India,
there would seem to be room for
greater acceleration in the work.”
& xrz for wram N frdd §
qar d

“The Government has not been
20 alert as it could be. There was
lack of faith and enthusiasm

among the officers who presided
over the administration ”

A afy svanr st Y sy fewreat
¥ Wi 33 T ATEA wW H wT qwr
& e famtad o g7 Al
weere ¥ § oY wrfrr grer il o
L

g T ¥ e o wad ®
e eraft « v ay war A
wreret Wi fddfy st ¥ frr 7 €
o M A wft wud wrew F wer fe gd
T § T® || W Cwar § O gfe
At wfgd 1 AW Y qwar g @A
4 g et o wefig weE &
W IX AT F wH § T OF AT A
T fe AT BT w1 QW §T T X a9 ¥
g%, R awN § 1 X7 o fan T
* wreerwar § + fex wex ay § e gad
Taveey s fer & ¢ oY ®
we faReft wrer & AT g3 W K wew
AT AT TR W IHA § A ST A7
aidr oF fak W e wT wwd #
T v ofr frwre wot o sreenvar 1
et wra ¢ wy vl § Fo w0
fratw & e &, garl arwnar &
TP § ot fewen @ Q) £,
g $ar ot e g, sEvr AT §
o A sk wrew F ey e g v

Parliament on Official La:
rm«nw:ﬁmweﬂz{r,nm
widw § ag Hraqd afF war faw fav
& 37w T R § wrwgean
ft | ag AT wq wwT 7 o A F
T aTe ) efrere fegr fs ag aa amn
ax arfy o & gw F I v Wk
oy ff & g gt A e e
Ay AATHY WY zqm faar o wrer
far ¥ Nt w§, 37 fmfw &
®Ht ¥ XAET W ANGIANT, FTAT WT
JeATE, FT WY aww qafed {Y § far
EHTIT AT SR OF Faedt smar F S
&, fom wrar ®) ow 2w & WA T ¢
Ffawa O ff 7@ saws 1+ @@ RN
xfeeqt & waiq g% o WA qw gw
¥ a3 & foad faeft Wy & wr w2
o § a1 wrefty sy 3—yw da
3 woft frde fon it Yy fgdy &
@ & 7Y §, 7 o= fadelt Wy o
aref e & fiv e § @
™ AW ¥ gfR sy gy wwww and
€ O wuren F guver wny wr faRady
AT & G Twd § 9 Frad avr ax
far wwrd qwy A frsiw w1 wny &) g
€ 3W & g7 ImTg T A WA, T
T AT ¥ & %% 97 Py wvn
wifed

it qg e g A £ =
NFmud e § oerq1 fes qaar &
R T AG vAAY £ 1 wE g =1
mfgfay £ % A Q@ A7 & fedy
AT WTaT A qF o AfE & o ey o
=g wRA € f6 9T 37 W v
& wIN ¥ T} WRT ¥4,
N 7 9w wrs € o iR & i
R A ART AT gIw i wgi R fe
widi T gt (R seamnfes $0
£, Qi wrq xr wifEd o XAl
# qRAY T ¥ Rt T w44 T A
T RIR N F T AE L
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[¥s shfex 2]

ol i § g dw ¢, ol
wgw A v §, F v g fo vy
v v feefes wer §, a¢ gwwr
"IRT WY §T, IAT T WX gT W,
formr aeg & daa W It ]G
eIl 4T, I8 q@ F wd A WAy A
At g wwar

s gowelt (dart) - wew
fafreecaqurg ?

@ sifiex ©w ;. foT &3 gfm
& w0ty wiq ax W WY 3T § 1 @
P e F, G, e 2rere P
9 TER &7 %49, {F T §) 570, 1@
swre ¥ wfem Tt frey fow amg wr
fw, =1 W wher 4@ €7 20 & §m
& g faey wrar & fad dav ) Bfwq
I HAT AGQITAE ) Loo T L AL
e

g 1 v § o fdt ot &
. g @ wgan g o gl i Ay o
ofr §, Wt wrer wk oY ) 7@ ww F
gt aig ¥ @, fey Sgi7 @
W 1 FriiE g wud A2 § forar §
o & ITHA G A g

“One could write quite a volu-
me on the importance of English
in the modern world and in India
e The English language was
gever imposed or forced upon the
pebple of India. It was the In-
dians themselves who “realised
the value of English in the pre-
sent age for themselves and al-
mest everywhere the desire to
lesrn English came from the in-
tellectual leaders of the people.”

W@ wmewd g ghfe a1y ogw ox
chwre & fagry mfer & o e &
#z ¥ o we 1 ¥ oY Hur® wngw w7
Az o wT g wiger § W el

R I S e P

aq te 3 & foarr wr Wi o xfewre 8
o aey g 7k § 1 Jud 7y w14 Qv

. fr giar u R & wr o€ € o

wWadr W wr Wy w9 ) ey
s eyt A T wpt

“We must at present do our
best to form a class who may be
interpreters between us and the
millions whom we govern—a
of persons, Indian in blood
colour but English in tastes,
opinions, in morals and in intel-
lect.”

Evki

Wt JrEAg w{IET, EAT WL AN
& T AFTT AR J1T w7 9047 1y feqy
faaggriea g

W AT & ¥ dw KT ¥ A
fro fafag A fis ame e & Pl
@ I A &9 =32 7 ag fr —

“This minute, T.B. Macaulay,
gave to Lord William Bentinck.
Bentinck sent it down to me
(Education being one of my Se-
cretariat Departments) ... .These
discussions of course were con-
fidential and were by me com-
munscated to nobody. But some-
how the report got wind that the
Government wag about to abolish
the Madrassa and Senskrit col-
leges. The mind of the public of
Calcutta was immediately in a
ferment. In three days & peti-
tion was got up signed by no
less than $0,000 on behalf of the
Madrassa and another by the
Hindus for the Sanskrit College.”

fire gt w1 oY gt www o ot &
o frt i S el €
afew e § iy oY wrelvy st
& @iw o ) s qoly oo & fipd
o wrafin qremt & s f PN

7wy TG WP o W
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& wort oy 1 forw @ e WY ww

4

v fe @ dww @ D T
Pt wr amr ¢, ag o § et
¥ ¥ gy A W@ ww § o
el & oy ¥ s W § AR
oy o { wgr o7 —

“To give milliong a knowledge
of English is to enslave them, The
foundation that Macaulay lajid of
education has enslaved us.”

o &y ¢ —

“Today English has become the
means of inter-course among the
sdurated classes with the rasuls
that the distance between the
masses hag considerably widened.”

o o s e AR § —

“Today English has usurped the
dearest place in our hearts and
dethroned our mothertongues, It
is an unnatural place due to
our unequal relation with Eng-
lishmen. The highest develop-
ment of the Indian mind must be
possible without a knowledge of
English. It is doing violence to
the manhood and specially the

consider for 3 moment. They
(professors) assured me that
every Indian youth, because he
reached his knowledge through
the ¥nglish language, lost at least
six precious years of life. Multi-
ply that by the number of stu-
depts turned out by our schools
and colleges and find out for
yourselves how many thoussnd
years have been lost to us.”

ity Ao s wam wRe
afs gat fosy W * T «
t—

“Another great harm that ac-
crued from it was that the deve-

lopment of our languages was im-
peded. If the Indian languages

had been made the media of in-
struction a hundred and fifty years
ago, they would have come in
line with the progressive lan-
guages of the world.”

ST A WA ) f wic el
O 1 T W 3T T W qE
W T O PN fow o W
tewR a1 w3 ¥ fufewr wfeumiz &
T SR T W g ¥ AR
Tra-rr-pifae WY fraw wif @R -
w1 wfwwre fray aY o fael o7 oA
Ay wreeY & far o1 dfer o
g N A gravmwar W@ @ 9w
WY § 3 T TAE-gAvee
N O S W W afeere o
Tt I F W oweE g
o1 AT w39 N N e
1 wrwwew ¥ dwfaw qw §
g st @t faw € dEnh A
I w1 W T § Ay ofew
TG AgE F T AR g
& § T0 WL WY GHF AT 39 & g
wez At fem 3 1 o A dofaw
wrograrelt Y TRt w9 § g & A g
TENA R, Y, o, R0, Yo, Yoe AT
oo oY o7 MY § 1 TE W g EAT
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[ &5 stfa Tw |
W et welt W O afx g e
¥t dmfre ot Y IR qec
& oY fex gard WSt wweaw F Wy
Y w i

WIT 7g ¥ fr qel W q W
T | ¥y fear § 1 W, Wi,
I WK ® A QG e § dare
e wetret aan€ ¢ 1w Gk .
N W fraw @ oA v wWd
afiEr wgrew 1idt § W e |
WIT ¥ 97T I F T FT G g
g Wk wiw w3 dfew gy dge
N e W W g fRarvn wem
Frodt 3 egrar — -

“Russia has achieved all the
scientific progress without Fnglish,
It is our mental slavery that
makes ug feel that we cannot do
without English. I can never
subscribe to that defeatist creed.”

W e g fawry & st G g
wfig 46 awfe o ) @ &, o
AT Y I @ § WR gt wrar-
T MO AN w e D
Y™ sTew 9% & fF 3T ¥ v wm
e ffew w1 & o W wow
T § 1 aft w § qfewdw @ ar aY
o feams § fe 5o fasg § o g
g ud a3 WX ™ N F R

™ qam A

AT WT AN T g W
o uwier FT wgw g oW
wray § s og sl weTE dare @
I g s w7 ¥y Ty ¥ Ff
gg it ot T WY 3 1 A AR
AW Y § et AT —

. ...the dmlects commonly
spoken among the natives of this

SEPTEMBER 2, 1953 Report of Committee of 942

Parliament on Official Language

part of India contain nemher k-
terary nor scientific information
and are moreover s0 poor and
rude that, until they wure enriched
from some other quarter, it will
not be easy to transiate any valu-
able work into them.”

xn 7% $o@ ufefaw & = & @
faw faw weny & &arc A s €
I &% sfew sEEy

IR ATaTeY § dqre fed ad § O
o /W F LY W F e e,
qg g FEAw A o

¥ G & T A qw ST
& firggae arezd P &1 OF Y
arx s Ay § fiver dew | v ew
gy arc sfewrw & fad oo & oy
 wgt wv W gavh dvm few a
I 39 & T aw o1 far o et o
™ W eT I & g% P fen
oYz TS A AT | ATE dwrr
immﬁmvzimww::
WY ST G W T O AR
T wo, g, T v Jeeddy 4
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wafrERed xR § 1 grdT F fady
WY ¥ g # wpel ¥ e
wift off wer qwar o

¢ 1 forer & seaw & faa F agt w0
Qg ey xfaw & A &
U wEwT § | A ¥ o O W
# v aopw § g qfeeg T A 7
A wsfdw A i i @
qfet gl uw wafew & forg W 6
I 99 wWa & AP & W 0

efef¥z ordf, AT oW, W@ ¢
AT ¥1 A g A6 yon e afew
WG FT 9 39 @A A & $R-
i § il 51 ey | IP A A
1 Y .y )

wrady argw W1 we Afod 1 W
fe 37 & figwa 7@ ) fr ag &%
a9 § ot ey 9 WA & 3y ) R
¥ o1 39 auu fesm w3 wg o fs
T (W wew 9T Wy & dfad o

Shri Bampath (Namakkal): May I
request the hon, Member that, at least
when he says something about the
south, if he says it in English, we
will be able to explain it later in our
speeches,

Soth Gevind Pas: I am not giving
way.

Parliament on Official Language

M Iw faq oAy AT weR
TR 9T 7 3% A fgwe a0 @
afer 9 sy qT 7 fad o &
T Y 7w ) o f 3w ¥ e
™R W

wr ow wifa ag w1 T
& o o 3 & fawq & ¢ oph a1 aw
g g § 1 55 e o 3= A W
o AW wEy o

‘g gAy WA Tl e
The o gT ¢ "

qg I W W §, 3T € W W

e o gt & 1 g S O R
vife & o7 @ § ¢

" W AU TAA FT ATETAT §
fr gl st W wwarh o
tawrer ¥ gifee @, o Eww @
g § o Wi T fafe § faeft
it & fim & A @ 17

W g T T WA
frat & 0% AwE § T W o
gre uTaT § 1 3T A wue A
& AR feart ow woR fomn & Wiy
% W94 WET W 0w

‘Look at this picture and that’

& gitfr o #1 fielt Tad o A
) fran @ F TR TAR
qo et w ¥ @R @ fewrn
g g WY FET e §

agt o¢ wers A @ § 1 I A
U6 W 13 H & s W
fomr @ W frgea oew & w0
gImiegar:

“Condemning Mr, Rajagopala-

chari’s agitation for retention of
English as the official language of
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[Seth Govind Das]

the Union, he warned the people
that any support given to_ the
elder statesman in this = mater
would only be aiding the distrup-
tionist forces in the country.

Asking for the retention ¢ of
English was worse than calling
back the British to rule the coun-
try. He suspected the hand of
some foreign agencies in creating
such troubles including the de-
mand for a separate Tamil Nad.
He said there were many politi-
cians elsewhere in the world who
were jealous of India’s rapid pro-
gress.”.

T T afaor F o agfa darcaar
f feamey, =1 fefommoar =i s
FTOTAL U & TFEET F Ja=mdT R
GIqRATH T ST FT ATSOT Y
7Y F e Iufeaq fwar dfs feg-
W|E ST § AT AT 4

(3® AIWL IT IAETT AT A w2
qwar)

# @ =< fase =i = g

IqTEAN AEES:  H gHedr AT fF
ofHY GIgT FT FATAT a7 & qI% ATT
A 35 T

qs Mifaee 2@ sl a9 geviay
T S 439 oA W) afmfa f foe
R AT ¥ G §, 98 FIE AT B
fewie a€i a1 | 79 7 3= g o §
X 98 qa91 HIF. 1 g F qAF
W AEE & 1 g9 T a9 Far & 5 N
& ar-ay gt &1 A T A7 ST
fFar @ 1 g1, g9 A T" SRl & ol
A FgT & % agh HUST F wraemwar
Rl & agr fery g =ifgd 1S9 e
¥ g0 F g Adlstel & grar |/
T FE

“If English is retained for the
present as a medium for the

SEPTEMBER 2, 1959

Report of Committee of 5946
Parliament on Official Language

higher competitive examinations,
it would be only an act of bare
justice that the alternative of the:
Hindi medium should be permit-
ted to those students who desire:
it
T G 5 39 g fraw faxafammemy
F fg=r &1 wrww @ # foaar
g | UET FEeaT H W @) ARfaEy
F foa seiteame i # & 95 awn
ar S9 famafaaremt & gl & am
fFaeT a=r wmam gem o afe mw
AT FHT TGAT &Y ATRY § a9 #T
ey & W o 3 Yy g
fed | g9 ¥ wfafy & qma i ag@r
FE AT W AT § W FgAT ATRAT §
fF g A0 3 7 odumy &
gfg Faa oS w & @1 T ar
frafogt & O a8 ¥ Fer g9
ghti

g A UF a1 WK &9 § 6 g
F I I KT KT F & 59 HS
NTAT &1 = AT | FHRA FY

T 39 A # frwma o, qfafa s

W o g A frwmg O R
AR WA AT 1 g g1 o
FETAT ST S9 &1 H1E FIAT T
T I & A AE @ g | R S|t
a6 faqr g FAE S FH OFT
qEE g, AT Y 284S F LI
FTET T @ | G 7 W AT
& faa s frar & 99 &7 g s
F FH G HIA | TR T T 284S
YR IF WK gfsd s
#1597 ¥ s 90 A, S fgr 7
AR AT L9 WA WHTT § 9qRE
g | S A F YETEH 9%
gaT § 99 &1 Y Thawa W W
Wl & fF € g 1 Ag T &
@ & gqafaraer faam 1 5 &1
FTH YA FET & 1 A9 TS §
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g £ | X8 o & g ot oF
afema st o o & o a3
gigsay Wz § fow § aww N
AT AT g i sa A s §

“English cannot continue to oc-
cupy the place of State language
az 1n the past. The use of Eng-
lish as such divides the people into
two nations, the few who govern
and the many who are governed,
the one unable to talk the ian-
guage of the other, and mutually
uncomprehending This is a nega-
tion of democracy.”.

it vl R e §

*“We bave paid a heavy pnice
for learning through English in
the past Instead ol laying stress
upon thinking and reasomung, we
emphasised memonsing; in place
of acquiring knowledge of things
and realities, we acquired a sort
of mastery over words. It affect-
ed onginality of thought and
development of literature in the
mother tongue. We have im-
poverished ourselves without be-
ing able to enrich the language
#qun:fdddmlyﬂuﬂed..
e greit litarature
Mm fnevitable comse-
Qinhef of dévolign Dy the edd-
cated §5 & hdunge othér tian

Parliament on Official

their own in a double loss—intel-
lectual and gocial—for great lite-
rature is 8 powertul facter 1 fos-~
tering tulture, refinement ~amd
true fellowship. Whatever the
advantages of English and the im-
medh.ﬁe risks in 8 change-over to
the new, the balance of advan-
tage on a long view of the matter
lies in the change”.

T, Tegm f, ¥ ow I W%
WA TR § ) oy o g
FAYL § Q% AR Srw g fad
Wi gt arE g arr &
B g 30 MR & frerr T ww
WA & IR fear | g9 Wy
ivtw&ﬂe MMear = WX
WIYWT TF 75 9T 479 # goy 1 qrewy
vz gr e § 7 AT AR WE YW
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Mr. Deputy-Speaker: Before 1 call
upon the next speaker, I think I might
make it clear that there must be a
time-limit, of 15—20 minutes.

Shri Naushir Bbarucha: Yes, Sir, B
munutes only and that should be
strictly enforced

Dr. Krishnaswami: No, no.

Mr. Deputy-Speaker: In the normal
course, 15 minutes would suffice. I
would request hon, Members to see
that when the bell 13 rung, they take
note of it

Acharya Kripalani (Sitamarhi):
How can they when you allow them
to go on?

Dr. Krishnaswami: Mr Deputy-
Speaker, I am sorry that the hon. the
Home Minister 1s not here. He made
an appeal today that we should not
import passion into this debate, 1, Sir,
am not going to import any passion
into this debate, though the tempta-
tion to do so 1 very great.

Shri Asoka Mehta (Muzaffarpur):
What about following your father?

Dr. Krishnaswami: 1 should hke to
point out to my hon. friend the Home
Minister that while the Official Lan-
guage Commiteee Report might have
been an mprovement on the neport
of the Official Language Commussion,
there are many things which have
been left unsaid which ought to have
been said.

Acharya Kripalani: Purposely.

Dr. Krishnaswami: I do not wish to
go into the motives but I wish the
Acharya to bear with me when I say
that the very fact that in their report
they have made so many recommen-
dations shows the disadvantages of a
leap in the dark. However, certain
events have occurred; events of very
great importance, since the Official
Lasnguage Committee Report was
piaced on the Table of the House.
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policy, according to some of us. But,
from what has transpired this morn-
ing, it appears that it is not so much
an expression of policy as a pious ex-
pression of hope. I want to know de-
finitely and authoritatively what the
Government_is going to do in this
matter. (Interruption). But, before I
deal with those points I should like
to examine some of the recommenda-
tions of the Official Language Com-
mittee and go into the official langu-
age question at some length.

Acharya Kripalani: Do not take
them seriously.

Dr. Krishnaswami: What is it that
we want to achieve? Unfortunately,
1 cannot take a lackadaisical view of
life as my hon. friend. the Acharya
does occasionally. But I want to point
out that the main thing that we have
to concentrate on is the recommenda-
tions of the Official Language Com-
mittee. Having given up 1965 as the tar-
get date, it is wrong and unwise to call
Hindi the true official language, for
it is in essence to beg the whole ques-
tion.

We have moved a great deal from
the position that we took up at the
time of framing the Constitution.
There is a greater recognition now of
the importance of English in our
national life and our attitude to the
question has become more objective.
(interruptions). :

What is it that we want the official
language to perform? As far as Gov-
ernment, probably at State and cer-
tainly at local levels are concerned,
clearly the official language will be
the regional languages in the near
future. This would mean that in a
few States Hindi and in others Bengali,
Tamil or Telugu or any one of the
14 languages will be the official lan-
guage. The only problem-—and it is a
major problem—would be one of
ensuring a fair deal to the linguistic
minorities. About the general princi-
ple that there is advantage in using
the regional language as the language
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of administration at the local level
there can, probably, be no dispute.

But, ag regards the language of the
Union, the question basically is this:
Which language is most likely to serve
the country’s best interests? Surely,
in order to settle this, we have first
to be clear as to what functions we
want the official language to perform.
Firstly, the language of the Union
must be one which is understood wide-
ly by the people throughout all the
linguistic areas. Secondly, it must
have the requisite range and maturity
to operate as a vehicle of expression
with precision and clarity. Thirdly,
there should be the possibility of the
language either absorbing trends of
thought from abroad or of opening the
window on the outside world.

By these tests, according to my hon.
friends from the Hindi side, Hindi
qualifies to be the official language.
It is widely understoood. It can be
enriched by drawing from different
languages, and it has a sentimental
value in the context of the past. But,
on the other hand, let us clearly rea-
lise that it will take considerable time
and effort before Hindi can absorb on
a continuing basis the flow of know-
ledge from the rest of the world.
Moreover, there is no use disguising
the fact that it is as much a foreign
language as any other to vast sections
of the people in different areas of our
country. The case for continuing
English rests basically on the ground
that it is an important world language,
that, whether one likes it or not, it is
in effect the lingua franca of the edu-
cated classes today and that it is emin-
ently suited to open up wide vistas.

An Hon Member: What is their
number?

Dr. Krishnaswami: ‘If my hon.
friend interrupts me and if the Chair
will give me time I am willing to give
it.

16 hrs.
Shri Shree Narayan Das (Dar-

bhanga): What is the number of those
who speak English?
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Dr. Krishnagwami: I am coming to
that. It is eminently suited to open
up wide vistas of thought all the
world over. It can be argued that
the persons knowing Eng today
are relatively fewer compared to the
population It is true ...

Shri Shree Narayaa Das: vhm is
their number?

Dr. Krishoaswami: Their number?
What is the number of people who
know Hindi?

But this 13 by no meang conclusive
a8 an argument aganst the continu-
ance of English Surely, by the same
token, few peoplc know to read and
write their mother tongue and even
fewer know Hindi as an additional
language Today, the debate over the
official language seems to be conduct-
ed in a vacuum because the choice is
not now between English and any
other language For a substantial
proportion of our population, we have
not succeeded even in teaching their
mother tongue To be sure, reference
is made to the constitutional provi-
sions on the officia] language. My hon
friend, the Home Minister referred to
articles 343 and 344 and the other pro-
visions relating to the official language
This, he lugubriously terms as a con-
stitutional settlement. May I remind
him—he 1s undoubtedly one of those
who has a keen insight into the know-
ledge of the provisions of the Consti-
tution—that there are other provisions
which are equslly, if not more, import-
ant provisions relating to the official
language According to article 45
which i3 one of the Directive Princi-
ples, it is pointed out-

“The State shall endeavour to
provide, within a period of ten
years from the commencement of
this Constitution for free and
compulsory education for all chil-
dren until they complete the age
of fourteen years”

Now, tlus 13 undoubtedly a provision
to be found in the Directive Principles
and it may not, therefore, ba on the
same footing as article 343 which lays
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down the official langusge of the
Union. But article 45 is the most ape-
cifically-worded of all the articles in
the Directive Principles. This is as it
should be since no democracy cam
afford to thrive on jignorance. And
yet on a vital issue like the language
of the Indian Union, some are impres-
sed with the sanchity of article 343
without caring for the essence of arti-
cle 45. In a sense, article 343 and
especially the qualifications, can have
significance only after we have given
effect to article 45. The Prime Min-
ister, aware of these difficulties, sug-
gested the continuation of English for
an indefinite period. He also suggest-
ed that the people of non-Hindi speak-
ing areas should have the ultimate
voice in determining whether and oa
what pace should Hindi replace Eng-
lish

Aecharya Kripaiani: When he hLas
decided the question, why are yom
wasting your breath?

Dr. Krishnaswami: If I could be
sure that it was a decision of the Gov-
ernment then, I need not waste my
breath But I do not know whether
it 15 a statement of policy or an ex-
pression of hope That is why I have
to waste my breath Those who are
most aflfected by the decision must
have a dominant voice, if not the sole
voice, 1n the making of the decisiom.

Let us realise that this idea of the
non-Hindi speaking peoples having a
dominant or a sole voice m the choice
of the methodg to be achieved for
replacing one language by the other
is not something which is so fanciful
Even after centuries of integratios
with the United Kingdom, the Scottish
Members continuc to have the final
word on Scottish affairs There is such
a thing as the Scottish night in the
House of Commons where the Scottish
members meet in a conclave to discuss
affairs pertaining to education, to local
seM-government and to certain other
matters. It is sald that this has pre-
moted greater emotional integratiom
between Scotland and the United
Kingdom. It is a valuable convention
which we might do well to adopt and
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therefore, I think that this is a con-
vention which we ought to adopt.
Indeed, had I been fortunate to have
my amendment moved, probably this
point of view would have been pre-
sented more prominently to the atten-
tion of the House. But I would like
to say that even for us, people of the
non-Hindi-speaking areas, the cholce
as to whether we should decide
between Hindi and English or any
other language has necessarily to be
dependent on the satisfaction of cer-
tain essential conditions. Firstly, we
have to realise that education up to
the age of 14 must be universal. It
is only then that the citizens would
know what choice they are making.
It is an undemocratic decision to mere-
ly suggest that we shall make a choice
taking advantage of the illiteracy of
the vast majority of millions of our
countrymen It is only after this pro-
cess of education up to the age of 14
has been achieved after some years
that the large masses of our people
will be in a position to express them-
selves rationally and meaningfully on
the change-over to a new language.
Any attempt to hustle a decision
esrlier can only mean that the dea-
sion wil] be based not on an assess-
ment of merits but on passion. pride
and mere majonity I would only ask
my friends who have given thought
to this question to consider carefully
what the implications of this haste
would be

1 have very few objectiong to
advance against some of the recom-
mendations in detail made by the
Officinl Language Commuttee But the
basic approach 1s something which 1s
far removed from reality They were
over-weighted by the fact that there
was a Constitution Some of our old
tammdars 1n the past were over-
weighted by the fact that they had
sanads from the previous rulcrs  But
the Constitution is intended for Indid
end not India for the Constitution. If
the Constitution doeg not serve our
purpase, let it be amended. Let us
have the courage to say that we will
fmend it. And it we do not want
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to have amendments of that type, let
us have fresh conventions, conventions
where representatives of the non-
Hmdi-gpeaking areas will have the
dominant if not the sole voice of
determining how, when and by what
methods there should be a change-over
to apother language

It is clear, according to all who have
given thought to thus language ques-
tion, that in the coming years we are
bound to have greater improvements
effected in the realm of industry and
science and that for the purpose of
effecting such improvements we neces-
sarily must have a modern language.
It 1s also clear that the regional lan-
guages will play a very great part, I,
therefore, feel that when we think of
a switch over from one language to
the other, to an Indian language, we
ought to educate our people, we
ought to give them a chance to make
their choice and not rush through
these things

It 1s true that a committee has re-
commended that even those who come
from non-Hindi-speaking States should
have knowledge of a language from
the non-Hindi-speaking State. But
then, hike all workable compromises,
thus may not work effective'y In fact,
the Home Minister has 1n a very quiet
manner, the quiet manner with which
he familiarises this house whenever he
wishes to make an important change,
suggested that they were going to
constitute a committee to enquire into
this parti~ular recommendation. No
compromise which 1s based merely on
politics will ever survive. What we
did 1n the Constitution was to say that
we should have an officia]l language.
That is all that we can accept. The
varioug Qualifications that have been
put m the constitution, the various
steps that have been taken there, have
to be reviewed from time to time.
And, certainly, in this matter as to
whether we should switch over from
one language to the other, it should
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be taken only after consideration by
the non-Hindi-speaking members and
only after some of the pre-requisites
that we have suggested are fulfilled
Indeed, 1t 1s odd that we should work
ourselves 1nto a passion over the offi-
cial language when we have \done
nothung in the least to really or ap-
preciably remove the load of illiteracy
in our country Even according to the
present statistics supplied by the Edu-
cation Munster by 1965 we ' would
have only about 32 per cent of the
people who will have education up to
the age of 14 Can we not afford to
wait a hittle before we think of decid-
mg upon a new language” Can we
not be democratic, because ultimately
1t 18 the people that must decide? And
the people cannot decide unless they
are 1n a position to make a chowce?
Can we not be a bit more democratic
and have a proper decision®

Whale 1 agree that the members of
the Committee were emnent men
with saturnine wisdom, I venture to
think that some of these points have
been overiooked I would request the
Home Minister to re-think over this
matter The Home Minister has been
saying that he is very friendly to us—
the people of the non-Hindi-speaking
States. But may I remind him, 1n the
words of Goldsmuth ‘Handsome {is
that handsome does”® That has not
been done to ug until now
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Swami Ramananda Tirtha (Auran-
gabad) Sir the Parliamentary Com-
mittee on official language has spent
some anxious moments and the sug-
gestions made by the Committee are
now before this Sabha for discussion.
The delav that has occurred 1s under-
standable in view of the great emo-
tions that this matter had roused m
the country and also in the minds of
peoplt who were going to be affected
by any decision or suggestion made
Therefore it was felt necessary by the
hon Members that the matter should
be considered dispassionately 1n  all
its bearings and with the best of
intentions to serve the interests
its beaning: of this great democracy
Therefore when the Report of the
Official Language Commusnion and its
recommendationg were bemng consider-
ed the members of the Committee
were Quite conscious of their own res-
ponsibility We knew that there was
great opposition 1n the country and
the opposition came from very big
personalities, whose views could not
be summanly brushed amde They
carned their own way The mncerity
of those persons could not be question-
ed and therefore we had to give due
weight to what they said and felt
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Therefore, the Committee tried to
bring about the greatgst maximum
unanimity in its suggestions or deci-
sions and to see that a swing forward
was g:ven to this most vital question
of official language in this cduntry

At times, there were deadlocks
Sometimes we fe't that no progress
was possible We adjourned, and ad-
journed and adjourncd the meetings
t1ll we came to certain conclusions
which carried the maximum weight
with the members of the Committee
The part played by the Chairman, his
indefatigable energy. patience, sweet
ressonableness and the persuasive
manner tn which he conducted the
deliberations, was grest and the Com-
mittee would not have arrived at
these conclusions but for these quali-
ties of the Chairman

The main recommendation of the
Commuttee 15 that till 1985, Englsh
shall contnue to be the pnncipal
official language of the Union and after
1965. Hind: shall be the principal
official language and English shall be
the subsidiary official language for
such purposes to be specified by Par-
uament by Law m duc course and
for a, long as may be necessary The
Offial Language Commission had not
gmven any fixity to the matter There
was great discussion in the Committes
itself whether any deadhine so far as
the period was concerned, should be
set The Committee was agawnst any
deadline, because, basically, our
approach was that there should be no
feeling of imposition on the part of
the non-Hind: speaking sections of the
country, We fcit that the matter
should be considered n regard to the
difficulties which the non-Hmd: speak-
Ing sections experienced and so there
<hould be no imposition At the same
time. we felt that there should be
fixity that ambiguity should end and
uncertainty should go. and that there
should be a firm decision m regard to
one 1ssuc that, henceforth, so far as
this country was congcemned, English
dmllnothnvethatnhcewhmhit
Menjoyednofumdinthedeﬂ-
berations of this great republic, it
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would be any of the indigenous langu-
ages that shall be the official language
of India

That being so, and Hind1 being the
most suited language, 1t was congider-
ed necessary that Hind: should have
the place of the main officia] language
in the year 1965, wath option and free-
dom to such people and areas who
considered Hind: not feasible in the
near future for their practice, to use
English so long as they felt it neces-
sary That freedom 1s given to non-
Hindi speaking areas We were
anxious and I know cvery Member of
the Committee was too anxious to
carry the Tamil-speaking brothers
with us 1 do not sav south Indians
because from Andhra and Kerala,
there was no substantial opposition
to Hindi being the official language
But even the difficulty experienced by
our Tamilian friends had to be taken
into consideration They were not
opposed to Hind: as the official langu-
age Let there be no mistake about
that They supported Hind: as the
official language, but they wanted theiwr
cwn time-table, they wanted thewr
own period and their own phasing of
the programme, and. therefore. we
felt that that freedom <hould be given
to our friends

Therefore, @ 12 now necessary for
u~ to consider thi, main recommenda-
tion of the committee n 1ts true and
proper perspective Why 1s 1t that
this suggestion of the committce has
bheen well received not only in this
rountry but outside also®® It e
because 1t 1s realistic approach, am
approach which will find maximum
-upport in this country

Well, human sentiments carry very
great weight They can either make
or mar the nation They can unite,
and also thev have the power to dis-
integrate Language is vital; langu-
age 1s a great force Human senti-
ments, culture, sre in fact, everything
that goes to make human existence,
are woven round language. I remem-
ber one grest statement of et
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eminent statesman of Ireland, Mr. de
Valera. He has stated in one place
that given a choice between freedom
and language, perhaps, he would be
terpted to choose the language.

That being so, the suggestion which
the committee made wag that there
should be no feeling of imposition on
the part of the - non-Hindi-speaking
people. Dr. Krishnaswami wanted a
categorical statement of policy as to
whether the Prime Minister’s stale-
ment was a matter of policy or was
-cnly a pious hope. 1 do rot speak for
anybody, but the main recommenda-
tion of the committee is quite in line
with what the Prime Minister has
stated. Those whose mother-tongue is
not Hindi have the freedom to con-
tinue English so long as they desire,
and it would be left to them to choose
Hindi whenever they think it possible
to have it as the official language.

Another thing has to be remember-
.ed. There is no conflict between the
regional languages and Hindi. The
Report of the Official Language Com-
mission has left this impression that
Hindi wag going to take the place of
the regional languages. That fear has
peen removed. Viewed in the true
perspective, English would be substi-
tuted by the regional languages at the
State level, in all the three spheres of
- life, that is, education, judiciary and
sdministration. And whatever re-
‘mains in regard to Union purposes
would be dealt with in Hindi. S,
‘there is no real conflict between
regional languages and Hindi.

In this connection, I would like to
make one thing clear. The medium of
instruction is changing; it ig bound to
‘be changed. Regional languages have
tc be the media of instruction, if I
might venture to suggest, even at the
university stage. It would be very
¢ifficult to make Hindi as the medium
ol instruction at the university level,
when a student has received his
instruction all through in the regional
language; it would be very hard for
the student to learn through Hindi,
while he has been accustomed to
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receive  instruction through the
regional language or the mother-
tongue at the earlier stages. That

may be!a matter for difference - of
opinion. The unity of the country will
not suffer so long as we see to it that

"Findi is a compulsory language from

the lower secondary stage up to the
University stage, that is, for about
wwelve years of his student life. Given
that grounding in the national langu-
age, if the medium of instruction at
the University level is the regional
Ianguage, all talk of disintegration of
the nation will be found to be slip-
pery. That ig my view. It can be
questioned, but-I think that is the
only practical way of solving the prc-
blem.

The Committee has deliberateiy,
intentionally, left one aspect of this
question undecided, and that is with
regard to the time-table, how the pro-
gramme is to be phased and how &'l
these various suggestions have to bhe
smplemented. - My senior colleague,
Seth Govind Das, has a grouse about
this matter. In the Committee also,
he complained and very vehemen‘iy
opposed our suggestions. But we felt
ihat after all, it was the Government
which had to implement these sugges-
tions. Whatever time-table we drew
would not be realistic because we
were not in a position to appreciate
the difficulties and the short-comings
that might be there in the situation
or tha! might arise from time to time.
Su we wished to leave the entire mat-
ter of the phasing of the process of
mmplementation to the Government.
We have left it at that.

I would like to suggest one more
thing. Let us remember that the pre-
sent Hindi is not and cannot be the
official language of this country. The
Hindi which is the regional language
of periicular areas cannot, as :t i,
be adopted as the official languags.
The ¥indi that is to be the official
langurge of this country has to a ass-
milate absorb and make its own vari-
cug terms and words from the regional
ianguages. Unless the present Hindi
is remodelled so as to assimilale =il
that is good in the regional languages,
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it will not be possible to carry the
non-Hindi-speaking sections with you
Let us remember that. Ever when I,
who have tried to learn Hindi—I must
make it clear that I come from a non-
Rindi-speaking area and I have tri.d
to learn Hindi—read the atiors,
1 1s d ficult for me also to follow what
those statements are.

Pandit Govind Malaviya: He says
he caanot follow the present Hindi,
but he wants to adopt it when it u
more developed and becomes enlarg-
ed more and more'

Swami Ramanands Tirtha 1 want
it to te simplhified,

N o e F FreiTe aTe
& v e fie fgly e F s WY
fenr awr W o odot S
frr g W

Tt vTRT A Ty any oY S
81w & ag off wpar fr O g
o7g ®F AT 1 Afew qror A @y
fert & 3w # ww g oram
won wied | v § A e
weuT ¢

Shri Palaniyandy (Perambalur) It
may ke some time

Mme fag  (xawdt) oy
oY fgrdr wiw A &, v g § g
il ¢

ITIw agiew oy o oy feerae
we i § s @Y forly wy SV § ow oY
oY wq anw awd §, 3¥ ' ff aw
ar €

wrt e i 370 ey

Nl } W el ww F ot
wlt § 1

Yem ey, ..
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Swami Ramananda Tirtha: Mr. De-
puty-Speaker, the question of recruit-
ment to the services has also been
very thoroughly dealt with and we
have recommended that so Iar as the
medium of examination is concerned
it can be in the language of the candi-
date himself. So, there should be no
difficulty on that score

The report of the commitiee is ex~
haustive and since it has been consi-
dered in a very calm atmosphere it is
necessary that the suggestions should
be adopted in toto and that, at least
for the time being, all the contro-
versies about the Oofficial language
should be laid to rest and the recom-
mendations, if accepted by the Presi-
dent, would form ¢he true basis for
making Hind1 as the official language
of this country

Shri Ajit Singh Sarhadi (Ludbia-
na) Mr Deputy-Speaker, 8ir, it
must be admitted that we are debat-
Ing & most 1mportant problem per-
taining not only to the language as
such but also to the stabihity of the
country It certainly relates to a
subject which 1s dearest to an indin-
dual because he takes it from his or
her mother Therefore, on our
dispassionate observations, and deli~
berations and decimions thereafter
depends the future unity, oneness,
strength and stability of the country.

It has been recognised that there
are 14 major languages in the coun-
try besides many others that are
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It is also correct that Hindi is the
spoken language of 42 per cent of the
population. There may be doubts in
some quarters about the figures and
it may be said that in this 42 per cent
the Punjabis are also included, the
minorities of U.P. are also included
But that is besides the point. The
fact is it is the spoken  language of
42 per cent of the people and we have
come to a decision and accepted it as
the official langusage of the Union. We
have got to abide by that decision;
not only abide by that decision but
we have also to implement that dec-
sion in all possible ways. Therefore,
I submit that these are the premises
from which we have to start. It
cannot also be denied that after the
decision that Hindi should be the offl-
cial language of the Union was ac-
cepted, there had been certain move-
ments Certain steps were taken by
certain sections which brought a cer-
tain reaction against Hindi 1 parti-
cularly refer to the debate which was
held on this issue in the West Bengal
Assembly and to the movements in
other parts of the country including,
of course, Punjab. Despite our deci-
«on at that time, we cannot escape
what has happened thereafter in
different parts of the country eand the
movements that started there against
it

1 might submit here at the outset
that Punjab had supported the deci-
sion when Hindi was adopted as the
language of the Union. I algg sup-
port it and as I said, I would very
rlad to implement that decision At
the same time I would also like, as
the Home Minister was pleased to
say, that the regional languages must
prosper and grow in their own sphere
to the greatest extent.

With this basis, let us see t¢he re-
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the case of those means, even if we
have got to take any other language
even English, we should not exclude
that contirlgency. Therefore, it is the
second premise. It is the second
premise also on the basis of which
we shoyd examine the recommenda-
tions of this Committee.

I have said at the outset that there
have been certain reactions and ie-
vulsions by certayn movements and
they have affected the nearnesz of
Hind: to the people and particulariy
those people who are living in non-
Hindi areas and every effort should
be made to avoid such things. In this
connection, I would draw your atten-
tion to what has happened in Pun-
jab You will recollect, Sir, that
there had been a serious controversy
going on in Punjab on the Hind~
Punjab:1  issue This controversy
started at the time of the Census in
1951 when many high-ups there
started a virulent propaganda in the
rural areas that they should wrxte
Hind: as their mother tongue in the
census records It was a most dan-
gerous step detrimental to the inter-
est of Hind1 taken by those who pro-
fessed to be the protagonists and pro-
pagandists of Hindi They went to the
extent of using all means. I am glad
that the Prime Mnmister was kind to
come to our aid and deciared then
that this was a very false step and a
wrong step they were taking and
condemned 1t and directed that those
figures shouid not be taken as cor-
rect and they should be scrapped
from the census records. But, Sir,
the mischief had been done. Many
high-ups in public Lfe took up that
position. They made a propaganda.
But, as 1 have just now submitted,
the muschief had been done. There
was a& consequent revulsion of feel-
ings on the wuther side—those who
wanted Punjabi, those who loved
Punjabi. As I said, Punjed was one
of the States which had unanimously
supported the adoption of Hindi as
the Union language, because Punjab
feels that Hindi is the one language
that can be adopted as an official lan-
guage. But as I submitted, thia
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created a reaction and the result was
the cry for the Punjabi Supl

This cry of the Punjab: Suba was a
purely hnguistic cry It had not the
lesst communal colour in 1# The
mere fact that many people from all
sections went to jail, if the figures
and the names of people who went to
juil are seen will itself establish my
contention that it was a purely lin-
guistic move simply because of the
revulsion of feelings as @ counter to
the one that the protagonsts of Hindy,
the musguwided protagonists of Hindi,
did m 1951

I am glad that the Prime Minster
in his wisdom and Indian leadership
came to our aid We had discussins
and a pohtical settlement was arriv-
ed at As you know, Sir,—you ‘vere
one of the participantg in that—it was
the fortune of the country and the
fortune of my State that the point
was settled in the form of the Region-
a] Formula

In the Regional Formula, you will
recollect, which was agreed to, there
are two clauses to which 1 would
particularly like to draw the atten-
tion of the House It was postulated
in paragraph 8 that demarcation of
the Hind: and Punjebi regions in the
proposed Punjab State will be done
In consultation with the State Gov
ernment and other States concermed
Paragraph 9 of the statement said that
Sachar formula will continue to
operate in the areas compnsing the
existing Punjab State and in  the
area which now comprises of the
PEPSU State the existing arrange
ments will continue until they arr
replaced or eltered by an agreement
later on This political  settlemoent
postulated two things demarcation of
the two areas between Punjan-
speaking and Hindi-speaking regrons,
and, secondly, the application of the
sccepted formula m the Punjabi and
Hindé regions and the then existing
formula in the PEPSU region This
was & pohtical settlement which had
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an absolute and unanimous support
of the Sikhs and many other sections
of Punjab and also the Government
of Indw You will also recoliect,
Sir, because you were one of the
leaders in that, that this august House
was kind enough to adopt this for-
mula m its entirety

Now, despite the settlement of the
question, again a movement started,
the Hindi Raksha Movement, under
the guidance of the Hindi Raksha
Samit: That was again an unfortu-
nate thing which put Punjab again in
trouble and turmoil Sir, I am just
trying to draw the attention of the
House to one thing What are the
factors, what are the things what
are the reactions subsequent to the
adoption of Hindi as the Union Jan-
guage which have crept in to elimi-
nate if not a large section at least a
some section from adopting H.ndi as
the Union language” What are the
factors that have crept n to mduce
some of our Members to make the
speeches that we hear today” It =
the apprehension that there is to be
which we have got to avoid

As 1 was submitting, the Hindi
Raksha Samit:i started this move-
ment At that time, [ would respect-
fully submit, 1t was never a hinquustic
demand  Who does not know that
Punjab: is the mother-tongue of the
puople living 1n Punjabs region of
Punjab they speak in Punjabr in
their homes, converse in Punjab out-
side and are brought up in  Punjab:
and all that> Who does not snow
that? Yet the demand was made thet
Hindi was their mother tongue The
fact that 1t was a communal move s
amply established from their own
manifesto to which I take the hberty
of drawing the attention of the House.

Shri Braj Raj Singh: Was it a poli-
tical organisation?

Shri Afit Singh Surdadl: It was
formed particularly for the purpose of
this propagunds. I have submiited
that I consider Hindi to be the spolten
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language of 42 per cent of the peo-
ple. It is not the language of the
soripture of “any community. Bat
what the Hindi Raksha Samiti said is
that Hindi is a “language which has
a vital link with Sanskrit, the foun-
tainhead of Indian culture, the lan-
guage of our scripture”, and that ‘it
is in the fitness of things that no res-
trictions or limitations are imposed
on the teaching and use of Hindi in
free India.” This is what I find in
their manifesto,

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Shri Ajit Singh Sarhadi: I have
taken ten minutes.

Mr. Deputy-Speaker: He has taken

15 minutes.

Shri Ajit Singh Sarhadi: 1 will
finish very soon. As I was submit-
ting, this was a propaganda and they
said it was their ‘religious’ language.
This again created a reaction, and I
am glad that the Prime Minister came
to our aid and made an unequivocal
declaration, condemning such a move.
Yet, the mischief was done. This is
the unfortunate aspect of the whole
thing. What happened later? The
thing was dead and gone, but yet,
the Punjab Government appointed a
goodwill mission. What was the
object of the two-man goodwill mis-
sion. Its terms of reference were
only two. A notification was issued
when the goodwill mission was
formed, and the terms of reference
were, they were “to tour the States,
meet important persons, sound pub-
lic opinion for promoting good rela-
tions between the communities and
secondly to devise ways and means

to bring normalcy to the State.”
What was their object? The object
- was that they should move about

throughout the State and bring good-
will to the people. Nowhere has it
been laid down that they should go
and tackle the language question. I
have read the terms of reference ver-
batim, Yet, they constituted them-
selves into a language committee and
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started meeting the people and mad;
the Punjab Government spend near-
ly Rs. 16,000 by way of TA and DA.
They evolved a different formula cver
and aboved the political settlement
that had been arrived at and had been
decided upon once and for all and’
ﬁnished.,

They have submitted their report.
They have interviewed about 700
people. I am a very small fry; I
have been a social worker all my
life; but I represent about seven:
lakh of people in my constituency.
But nobody came to see me because
they felt that I have got my set views.
I do not know what they thought
about the matter. They posed them-
selves as the language committee and
are reported to have said that Pun-
jabi, as one language, should have
two scripts, I cannot understand the
basis on which they said so. I believe
that previous to the report, the Chief
Minister of Punjab had already made
an ,unequivocal declaration and said
in so many words that there cannot
be any change without agreement.
because, it has already been postula-
ted in the regional formula. Unless
those parties to the agreement agree,
there cannot be any change, and
there is no question of having two
scripts. Punjabi has its natural
script.  Yet, it is reported that they
have said so. I am sure that the
Punjab Government will not touch it
even with a pair of tongs. It is not
worth the paper on which it is
written. We want the unity of the
country. We want its strength and
stability. It is after much discussion-
that we have come to a decision. So,
it must be maintained. That is why
I am trying to place these facts
before the House. Not only this. It
was settled that the PEPSU formula
would apply to the population of the
erstwhile State. Yet, the High Court
issued a circular applying its own

~orders and Rulesg about language of

Courts without caring to know what
the orders of the PEPSU High
Court, the then High Court of Patiala,
were. So, then again the settlement:
was infringed. I am drawing vour -
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attention to this to show that these
are things which in a way will create
reaction, against which we have ¢o
safeguard ourselves. 4
17 s

Mr. Depaty- The hon

Speaker:
Member should now conclude.

Shri Ajit Singh Sarhadl: The ulti-
mate result should be that the re-
gional language should have a full
right t0 grow and prosper. 1 was
very much pleased to hear—and 1
congratulate the Home Minister for
‘that—that in all the High Courts also
the regional language will be used.
The langusge of the administration
at all levels, and also medium of ins-
truction in the University should be
the regional language. May I say in
the end that we should function in
such a way that the regional Ilan-
guage suffers nowhere?

o wa areraw “waw” (fawge )
IUTIW AYRT, WY A A7 qR ¢ fawz
T WY TR SRy w1 w7 waae fear
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wol o7 wwaw wo Qg § o« o ey ay
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IR o &7 wegaet feay 3 e
ek d wed v W el & o
Fom @t 47 & ol & dfew
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W R W ¥ v fglt &
ofen W aER | Wl i Wy S
¥ fomr w= % drwd § ol
WX ag fafaare wvere o foay war @
fr s & S wnETd W QR I
¥ q9° ®7 Q7 a9 fywAr Sifed o
o A 7 T g fglt W T @
fody A aret WY ey o W@
fg@d, 37 & Wy s™mw B
s 1 A AN wEAv e d v
forgeanar % Q= gk werd & ¥ wwid
& Far T weg e € ool
a\t quwar g § et atoar £ o
s ¥k g9 qar Awar § A wg
qf WY S aew v g, W &
oy § ‘o e TEe ) uT @Y A
gt & AT 30 A wipfe, 90 Ay e,
¢ ® 9= wife §7 W Sy §, wiaa
e & ¢ 1w R I e
¢, gt dwar £, fagrd S §,
N qF G wraw g § e 38
a7 § o ¥H Avh aw
o & )

FET A® W WAL § T A W
waw §, WO fadaa & e iy A 5w
fang & a1 Wit awe fear f T8
T AE AASH ¥ AR T G AIHF
I WY AT FTH F fomy | R AW
YR NI TN N Iv 4 9w
auwT & =y 5 "W wT fomy W
Wk aTq fedT A & ¥ W A 9w
i fe ofx & wew »1 oY ®9 §
TR AN TR ITANTTIHEIH
ez frar fam & w0 ag Aqw e
§ 1 ¥ Avg 2 @ 2 &7 forur v
I AYZ FW F FEW 61 w¥W w7 fomr
Afgs v o@ W 57 w1 o s
w7 2 ar gz ara 3w Al git

Y frdey ag ¢ fe gw o
wFAw ¥ el T g & A W W

SEPTEMBER 2, 1958 Report of Committee of 4oz
Language

Parliament on Official

AWM A o 3 § 1 A fedt
T e W oanpe @ e oy
wrx fear avg fie 39 & winl wr wdw
# 7 8 &%, 39 & oy e ey g
A ord, e ol stere d gy G dr o
& W I W w7 fgr A v v R Y
Wz v § 1 %Y A qreew wfi@
v wif a0 s “fer e w0,
e V' g ey ‘e’ W
grrd ¥ e’ o IwAr wi
vt ? fox wgr o § fe “frn 3 wi”
‘Iq3 wE”’ wgT wrige, g o,
cgAr” e gl AW & s
AT AT R fasgw Ty v § ) 6w
& A @, - T g & afonfon,
T EF & 4T W o T, o e
wefem frrdy & oo o w1 A §
oY wfaa et £7 9qt gy s aey
o o B s wawar §,
ot AR ex AY g w7 qifww
R wifgleas & amar Y s=7-anaren
W AN § AT T g w60
garvar, gfgwe oY grfrn @ Qv
¥ sufen ww swre wr agfann
frere & wfed 1 oft o1 e d e,
¥ ANy & dhwr §N ogwe v @ ¢
o1 WTE, & ENT ATHA ¥ A e
WO IR WAl
- w779 & feft @y
w1 W= &1 X 1§ arev qafere
9W AT Y | F WA W qe § oy
A o gy I T, e Ow
G AT X Awt e qut aEft
1 &vE & wrA A, wh & forey WY Vew”

FEA §—T0 TN H T A FH FA AN
t 1 aft oS ST o §TaT wnd,
& wfaw g iw oYy gl
oy i gt awar )

aw W sefwer o wer
w1 W wrer wyr §, vo § cwohfit
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s Qe g X afwT ATy TR ®
ot urt ot & ol Wk agrw ¥
¢ T wxrawrer ¥ g
WA ™ waw g f
™ ¥ EWTO W We @edar § W
T WY TR W7 e e § o W ol

gur fis swtdz s’ aw | orf
¥ vy avd § e prom i T
® gongen v gy g
offrmry e Wi
R AT § T g 7 ag A Wt
e iy s v §
W & ¥ & F wT § | AfET
ey 7% Iy § e ¥ Ay w9,
o foray < 1 & ey g fe dm e,
o & ofeie 1 ST X @
W qwr, O v W, @ el
™ W w asm ) Afer wgfe
wEfed socdr samAon g
¥ ¥ g5 § T 1 ag Y T oy
e amidRafrwmaa @
@ g AW & 51§, W e o e
aga Ffgwm o and §, ag W @),
ot 2w W & o age o wife W
TAT F AR | TX WIAAT WY EW WY FT
T g o

T wiE § B gy fae wew
w4 §, ¥ aw gl oy § 1+ e gy Ay
¢ fr mgoeg & Wi fg @ ) o
N 7wy s ov B s
w§ fredrn, oY fg=l Y T YT
or o darh My Froelerr, @Y felt
AR I i X Twg @
WiwygRA g ogiocfaw Wl
farw fiwar avay § 1 o figg o fea
W § 0, A GO e T e g
Y} fewe & wrk sresw g, Wi $¢
wR, ag syeberr ot W § 1 Forw wo
atg ¥ v ¥ o eplt wel—aitc
g et q¢ ¥ qw & Prelt—aw ¥
208 (Af) LED-—9.

Parluament on Official Language
A g, AW ¥
q& W aft &k
gwar i ? g W
wf fis “wfew fix &
" g wredt 8, woht
a1 OA ¥? oz fowr & quw & frwedly ?
g e & 1 ¥ el ) “mfew g
# wrory 9 M 1 9 2w F wrAwr
T T W s ? Yo fgg
gva W o’ oW wwE W Ay
aff & 1wy aY Famey day v X § o
QW [T § FTAT I | ATAAE &Y Ty
o W 7+t § W% war gt § Wk
q¥ YT & gre wAr wvgdy § ) dfew
T | fae @ § WR g AT A
qe 7@ &1 37 I9 N frw-faw
THE AT 9 F I A Dfaw vy &1
e TRt € gfer & 2w wifgd
oY & oY faredy fomg & wrEh w@
B T &, 1 ¥ avawry g wifigd o
qg woit fafge war &t o A
WRE WIIRAwE § @&
SR —TT W @Y XYoo
§ W wagd, I § wAne,
EWH W, 33§ W e,
T W g § 1 ag W wward?
qE AT QA Y, ITFT WEATITX AT
g 1 afz 7€ wroit T am @
wai 7 ), dfwr v & g
o & fea & g ¥ ag faw anr
X aaT &, J8d g7 At awerlee
wrd NP MsrwwiTwE ¥
R &Y 39 g agr ufq @i ey &,
@ g7 sewr W gfwanr w3 W
vigi—wiwyafta raag,
i A I AT A
ox W ¥® g ¥ faw w4, &
figdy w1 fe T g @m W ey Aot
@ W fE A o1 ox Sw ¥ aw
2w e IJwwr 9q ¥ At &
afx Ay wraarder gk & w A e
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wray 1 wdife qE weww § W
fearr  fread §, @ @ fedtal
aft wax £ Wi wy wedr W
& feft wred A amt W, 9w
wred wr fearer w ¥ mgvim
wr wavr  fogr xrr §, o QET v
Wt g0n araw anar §, 9w 9 fewrw
a3t fenorm g, wRwg 9k W Aoy
Q1 waftIua d, A 3w wnk
oY Wz w8, IR Twre ¥ N WY
it I} 0
¥ 77 F ¢x SR o iv yfg o ww
afd wrwaway wfwrkd,
it & @ Qar g T fgl
wra § ay Qe wroanpn, @Y § fedr
oY Y e wEnTT AQiag e
oy & o v wr e At wrar &
are oY 39 F wreqrrar ¥ wraar §
® qg vy g e fpt ¥ ot www
wier #ft §, dfwr ag oW w1 @
wgy fedf & foz off @, 39 a2 ax
WP, AW N1 s
wgd&t ¥ 99 e qafade wT four,
¥ $F TWaTaT K47 fewr 1w Wy
Fal ¥ zir Teg BT Wixd ¥ Sfna
o nh st ® T NI AN
Wt ghfs  1ar ox @ o7 o gifs
o ot N e g ¥ Ao
wi w¢ wARt fae v wae § et )
e fai e ¥ puwara Ao

€ wuan § fu & ¥ Oy wfes
Sfrrr g1 cu & fed o

SEPTEMBER 2, 1389 Report of Commitise of 986
Parliament Official Language

on

feelings in my own mothet-touu. in
which I' have been accustomed
speak. Of course, I shall be cnowul
to do s0 with certain restrictions,
namely that I should have given you
a translation of my speech previcus-
ly. But, in a way, we are under-
privileged. Especially, when I re-
quested Seth Govind Das to speak in
English at least when he had to say
something about the south, and bhe
refused stubbornly, which wus
applauded by the Hindi friends very
enthusiastically, I felt I was a bit out
of place in this House.

Anyhow, to the best of my abilities,
1 shall ¢ry to voice forth my feelings.
Today, when we heard our Home
Minister, Shri G. B. Pant, we were
disappointed at the tenor of
speech. We expected a

F

was telling us that nothing serious is
speaking areas, they are being ac-

TFrank Anthony's resolution ¢o
clude English in the Eighth Schedule

é
5
:
t
§

fiss

i
§=3E
il
iti 5353
%‘l!i‘i't



5987 Motion re: BHADRA 11, 1881 (SAKA) Report of Committee of 5988
Periizment on Official Language

becnuse it is a serious matter. If the Supreme Court will also be

Prime Minister's sssurance is to be lished in the same language”.

carried out by any sincere policy, then

some of the proposals made in the Then we have recommendation, serisl

Report of the Committee of Parlia- No. 38: ¢

to be completely revised, especially ‘“Processes issued in Hindi by
the opinion of the Committee on the Supreme Court, when address-
recommendation, serial No. 22, on ed to a non-Hindi region or
page 38, which is as follows: against & person whose mother-
tongue is not Hindi, should be
“The Committee desires the accompanied by a transiation for
Union Government to prepare and the convenience of the concerned
implement a plan of action, for
the progressive use of Hindi as party”.
the officlal language of the Union, Then follows recommendation, serial
in pursuance of the opinions of No. 37, which says:
the Committee on the: recom- '
"u‘:::‘:‘c“zmw':‘. Official “Provision should also be made
) for reliable  translations of
The relevant recommendation of the Supreme Court decisions being
Official Language Commission runs as available in the State languages in
tollows: separate regional language series™
“It has not been possible for us 8
Of course, this does not come under
to furnish a regular time-table by that. Anyhow, I do not want to go
should be introduced into the Committee. But what is the kind of
the business of the Union approach—even our Home Minister
50 ag to accomplish the general referred to “spproaches” in the begin-
change-over within the period fix- ming of his speech—that has been
ed by the Constitution. Since the sought to be made by the Oficial
Ministries of the Government of Language Commission, what is the
India are components of a single kind of approach made by the Official
organic unity, the phasing of the Language Committee? Of course, it is
progressive use of Hindf must, in a very difficult job to express one’s
general, be laterzl and coherent in opinion on this vexacious question of
the different Ministries and language. But ali the same, we have
Departments . . . arrived at a time when plan-speaking
and as on, Similarly recommende- and unequivocal opinions are badly

tions, serial Nos. 35, 36 ang 37 will needed.
e e ot Y D e Shrl Bharscha: Yes, quite right.

Bhri Sampath: On one side of the

“So far as the language of the picture, what do we see? Arrogance
Supreme Court is concerned, snd utter disregard for other
eventually there can be only one Janguages and cultures of this land.
::zumtc.ﬂhd!.inmectmc: (Interruptions).

entire court proceedings

records, including of course, the Seme Hea. Members: No, no.

ts When

mm“fum&‘ change- Mr. Deputy-Speaker: He should be
over, ths Supreme Court will allowed to express his views.
hnuhu;:nonlyhm - . Megal i are

parsding in their ghastly nakednass

|
|



5989 Motion re:

{Shri Sampath]

with the banner ‘Hindi at any coat’
(Interruptions). It has been witness-
ed more than once An hon. Member,
for whose age I have every respect,
only the other day—that is, = very
recently—took the Defence Hx'n!lter
angd his Deputies to task for not
answering questions in Hindi, know-
ing full well that they do not know
Hindi, He is a very responsible
Member. He is not an ordinary Mem-
ber; he is a very responsible, aged
elderly Member, He was very keen
on that. He expressed such a gusto.
Not only on that occasion, but on
many occasions we have been witness-
g Gad & iy atways famny 0 fad
him getting into the fighting mood,
especially when . ..

Shri Kalika Singh: (Azamgarh): I
think the word ‘funny’ is not very
parliamentary.

Shri Nagi Reddy (Anantapur): It is
parliamentary.

Shri Kaliks Singh: To say ‘I is
very funny on his part’ is not parlia-
mentary.

Mr. Deputy-Speaker: Order, order.

8hri Naushir Bharucha:
right.

Mr. Deputy-Spesker: There 1s
nothing objectionable in using the
word ‘funny’

Shri Sampath: I am not blaming
him. That is the kind of approach.

Mr. Deputy-Speaker: 1 do not objact
to that, ‘Funny’ is all right.

In this House we have been witness-
ing such scenes more often. That only
indicates that things have not changed
since 10490 when the Constituent

It is all

SEPTEMBER 2, 1939 Report of Committee of 4990
Nrﬁmstmomddm

words, I think, will be appropriate to
be quoted here. He said on the 13th

September, 1040:

“I may say that the South I
feeling frustrated. If there is the
feeling of having obtained liberty,
freedom and all that, there is very
hittle of it felt in the South, S8ir,
coming here to the capital in the
nothern-most part of the country;
and feeling ourselves as strangers
in this land, we do not feel that
we are a nation to whom
the whole thing belongs,
and that the whole coun-
iry is ours  Unless stens are
taken to make the people in the
South feel that they have some-
thing to do with the country, and
that there is some sort of unity in
the country, I do not think the
South is going to be satisfled at
all. There will be a bitter feeling
left behind. To what it may lead,
it is not easy fo say at present.”
Shr1 Ramalingam Chettiar was a

Congress member., He was a very
Tesponsible and very respected mem-
ber from Tamil Nad. He said that
8nd nobody heeded these words.

I can understand the feeling with
Which you would have spoken, 8ir
When you uttered these words. You
S4jd—1I assure you I will not put you
in an embarrassing position. In the
Beginning of your speech on the I4th
September, 1049 in the Conatituent
Assembly you said:

“Even after I was elected 8

Member of this House and when
this question arose here for
the first time I was consulted Dy
serveral Members and I gave my
unreserved support for Hindhin
the Devnagari script I might
emphasise here that I took it for
granted that there could be M
other langunsge which could be
accepted as the lingua franca or
Rashtra Bhasha of our country.

As the days have passed 1 hawe
changed my mind The shdd
enthusiastic protagonists of this
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whé support it.”
Sir, even our Prime Minister
was . (Interruptions). ,

Mr. Deputy-Speaker: Order, order.

Shri Sampath: On the 13th, tae
Prime Minister sounded a note of
warhing. He sald:

“8o, to come back to the basic
approach to the problem: Is your
approach going to be a democratic
approach or what might be term-
ed an authoritaran approach? I
venture to put this question to the
enthusiasts for Hindi, because in
some of the speeches I have listen-
ed here and elsewhere there is
very much a tone of the Hindi-
speaking area being the centre of
things in India, the centre of
gravity, and others being just the
fringes of India. That is not only

Parkhament on Official Language

spite of these warnings. What do we
see today? What do we hear in Bihar?
In some of the places where there had
been schools which taught Bengali to
the Behgali population of that ares,
those schools have been closed by the
Bihar Government. I heard it more
than bnce in this House.... (Interrup-
tions.) That position, my
my friend says, applies to Oriya also.
‘What 18 happening in U.P.? It 15 more
or less the birthplace of the Urdu
language Have they given the status
of a State language to Urdu? I want
to ask the Members from UP.....
(Interruptowns.) In Andhra Pradesh
they have given that. status . . .

8krl Braj Raj Singh: People who do
not know say something. I heard an
hon. Member saying that they are
destroying. There, they have got
every right to communicate in Urdu;
they have got the nght to apply in
Urdu (Interruptions.)

Shri Sampath: It has not been given
that status of Official language in
Uttar Predesh., Last year when our
Prime Minuster attended some meet-
ing n  connection with the Urdn'
language, he gave his opinion that this
was wrong and he was very much
concerned about the State of affairs
in UP. Nobody can hude it Now,
nobody can come and preach to us we
must all be united. I can say one
thing The arguments that they are
using agamnst English are in favour of
the regional languages and not in
favour of Hindi. When they spesk
that there should be an official
Janguage which 1s the language of the
masses, then it 15 the regiomal
language and not Hind: alone . .

Soth Gevind Das: We all agree

Shri Sampath: You agree here. But
what does the Commission say? It

subject and that in the universities the
medium should be Rindi, What is the
use of saying: ‘We agree’? It is theve.
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w fad awlt auft sy f o afew
gfemr ¥ g o o waw v
oypardt O fPEAY wIAT woAT ¥
waady wac foar 1 Stwa wa =gy
oury  waTAt Wt arfee ¥ amw, g
iy dc tde foawt st ox
™ ¥ Ed Yo 7 oadta e
ZIART WOk AT IFANE €TX W1 W
q« fear ot o fedd edtwe, a3
ghrr B wrlie § qyet wifaw o
W NERN g @4 ¥ e
v § 1 dfer g3 Hifgr T
ek g aw e dw @ ardw
R R s sl W
Wl IR @ s g WY
o2 12 faafeees qfge & awdw
t: &t T ¥ w fgpam W
o ad &Y 99 &I I W |
ot % 1 auR AN N e wd «
Mg orQw § wwR 3 W g
@ wit Ot e ¥ qefes goei
§ gedm W AT awrat W
awt fagr oY qEAAE, WX, wRd
W g e ifer gr & fegRm
& gaareR fRa A aww & o,
aEIgw, TeOW ¥ aIwwW, ¥, ygery,
wawgas wC WIS ¥ W ¥ qEw
foqr G ge € Jwrr o g1 Jw agd
it foet-fw i sgdew wal,
et dix g ot waral O woree el
W W ww qent, W
* saree gy orft o 1 faw  sepn e
e qxwfd faw 1 Wiecedy faoft
XN wEr W Ay ort ww we K
wr way, faw A qga ff wex quny &
AT, AT T XA, AW K AqTA

on Official Longuage
#tfedt & xaar qray wre §t awr n
A ok o wendt warr wak v
® T ¥ R AT ¥ e
2] o W v awdit ) i
mwhmﬁca{ﬂtzvmm
AR vﬁtmﬁqﬁmnma‘m
A ¥ T fear a7 @T &, fawr Y
Ty ot uw o few wgr o @
&® 9T A gfrar Fwat § fe agaiw
A T i & & resandt
(Setderm) owdl &  wywER

;( 0 fergerm i ol i
\

W gl WA R, @ A
I AN { wIW AT 91, &7 AWy
IY FR A EE Jar Ay Irh P,
AT} A A4 CHTAF ), wiR o 7
€, wR} ooy g« Hfwa dre
wiA o1 B EE, i e,
qAT 1 GUAT Far e fee ¥ o
AT W@, WA Wig Wi AN
w3 W gedla, W vl 8
% ¥ Wi, HYAr g At Ig &N
q® S\ dagH goit | wife quAr
XA O & T wsfogE .
qa ®%d & fa@ Ay 1 5E-
fad 38R I wTAT g3, AT
fix wlt @AY, wHEHE XA 7T
o ax qoiw & e £ Y q®
aqdft e agw we af §I@ Wi
T WMty FopT O A Far Y Jwrr
A€ wraTT v T § wife Iwd el
FwTg T WY I ¥y et arefest
e §

WTC T A Y T AR i
w Ofwd, @ ag saw @ wgfaw
wwar §, ©r@e  cwen § fs ae
syt o fosame ¥ T F9T $T R’
o ofr uwt cege W, gfel WY,
v T qes el e @, §2-
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frh ®, T o wwaT TR |
wr g awar § 1 Qe A arhe
oY WTW gHY AP ALY AT RN
t,wmwmmﬁ\imiu
xafud s Wy wad ¥ Ty T,
ot Mg & W Ty, g Wk
qERET JAAT WY T FE, TR
s el e ¥, duaw fadw
¥ woaw feers § 1 & e fage
w1 g waT EwT g | g fegre Wy
wrody A<y e § e agt wTey o
# Qv R Wk aigeie I &
weara W fak |, dfa fead
€ ®fwr are § fs fagre oo
®Y, wye g g & geiravai ot
WA off avg oY ag o Ay Y fe
fogre # fow amg Wik ®w W
¢ Jrad § grorife s Iy Wl Q-
oy fafrely ¥ fae g o
A AT SIS A AT & WY
fie 3 At ar® Wyt & fad fagre
N ghadedt s IR @R
o o § fergra & o 3 F et
2, oY ag www 7 wt amer fr ¥ oY
gt 7g war e oy §

fise ot oy & “dweE g ferd
ez fagrd” & A ¥ A e ot
£, 0T it fagre O wardy dvder &
femw A N @ § @ g AW
o 9 AR 18 AT GRmt o A
arcre @ a8 & af, I gy wow-

SEPTEMBER 2, 1960 Report of Committes of 6002
Language

Parliament on Offtcial

avelY Y & ferdt el oite aoent
&t awer g, ol saey s ¥
® aew §

e 9 ww aww fad 9
ot ¥aur @ &7 aff, afw e &
ol wwr ofr ot pefre sgfey
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fraf3 At Moty &
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qit ®, R N Ay, AEW
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i frad g T,  afewn,
fufwdy urs 9 qRed & whiad
o amefr §

wofad 33w § o7 ey i
w T g2 ow @ qer & F fplr W
A ¥ TE FOTY AT FAT X WY,
T & enht w4 I gt
WY v W s W W
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ol am oy fis Taprw § ot a-
ST wapr TAW ¥ o1 ¥ ST WY
T §Y, WAy Y e ), @
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The Lok Sabha then adjourned tll
Eleven of the Clock on Thursday, the
3rd September, 1989|Bhadra 12, 1881
(Saka).





